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must be deemed ipso facto to be with-
in the competence of this House. I
am bringing this point to your notice
. because there have been occasions
where different decisiong and rulings
have been given by the Chair in the
two Houses and a sort of conflict has
been involved.

Mr. Speaker: We are not concerned
with the other House now. Let me
have the authority of the Constitu-
tion which vests this House with the
power to interfere with the discretion
or the power exercised by the Raj-
pramukh.

Shri S. S. More: My submission to
you is that the Constitution will have
to be interpreted as a whole, and
there is no particular section.
(Laughter). I cannot understand the
rhyme or reason for the laughter in
the House.

Mr. Speaker: It is quite easy to
understand, although the hon. Mem-
ber may not like it. (Laughter).

Shri S. S. More: They are laughing
in an unconstitutional manner.

Mr. Speaker: The hon. Member will
resume his seat. I do not want to
hear him any further on this ques-
tion. Has the Law Minister to say
anything about this?

The Minister of Law and Minority
Affairs (Shri Biswas): If I may say
so with respect, the hon. Member has
not answered the question which you
were pleased to put to him. He has

" gone into matters which. I submit, are

irrelevant. The short point is whe-
ther this House is competent to ques-
tion the exercise of discretion by a
Governor or Rajpramukh in the
.matter of nomination, or in other
matters. There is nothing, go far as
I can see, either in the letter or in the
spirit of the Constitution which vests
this House with that authority.

. Mr, Speaker: I do not want to hear
‘more on this question. The constitu-
tional position ig very clear and I
cannot consent to this kind of motion.
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PAPERS LAID ON THE TABLE
STATEMENTS SHOWING ACTION TAKEN BY
GOVERNMENT ON VARIOUS ASSURANCES

ETC.

The Minister of Parliamentary
Affairs (Shri Satya Narayan Sinha):
I beg to lay on the Table the follow-
ing statements showing the action
taken by the Government on various
assurances, promises and undertak-
ings given by Ministers during the
various sessions shown against each: :

Fifth Session . 1953

(1) Supplementary
of the House of the

Statement No. T

People.
[See Appendix V, annexure No. 16]
(2) Supplementary Fourth Session,

1953, cf the House
of the People.

annexure No. 17]

Third Session,
1953, of the House

Srlatement No.

[Se¢e Appendix V,

(3) Supplementary
Statement No.

XI of the People.

[See Appendix V,

(4) Supplementary
Statement No.
XI1

[See Appendix V,
(¢) Supplementary
Statement No.
X11
[See Appendix V,
r%) Supplementary
Statement No.
VI
[See Appendix V,

{7) Supplementary
Statement No.

[See Appendix V,

annexure No. 18]

Sccond Session,
1952 of tte House
of the People.

annexure No. 19]
First Session, 195
of the House of th
People.

annexure No. 20]
Fifih Session, 1952

of the Prcvisional
Parliament.

anncxure No. 21]
Fourth  Session,

1951, of the Pro-
visional Parliament.

anncxure No. 22]

DEMANDS *+ FOR

GRANTS—RAIL-

WAYS

Mr. Speaker: Now, the House will
proceed with the second stage of the

Railway
mands for Grants.

Budget—Voting on De-

Has the Opposi-

tion come to any arrangement about

the cut motions?

Shri H. N. Mukerjee

(Calcutta

North-East): The final selection in
regard to the Demands hag been
made, but in regard to the individual

*Moved with the previous sanction of the President.



1387 Demands for Grants—

[Shri H. N. Mukerjee]

éut motions, we have not been able
to come to any understanding.

Mr. Speaker: Let me have the De-
mand numbers.

Shri Nambiar (Mayuram): Num-
bers 1, 4, 5 and 6 together.

Mr. Speaker: Do I take them first?
Shri Nambiar: Yes.

Mr. Speaker:
motions?

Shri Nambiar: All the cut motions
may be deemed to have been moved
for the purpose of the discussion.

Mr. Speaker: Ag I have stated,
formally or infcrmally, the very
object of a cut motion is defeated if
all of them are huddled together.
The proper procedure is to take a
cut motion. have a discussion on
that, dispose it of and proceeq fur-
ther. The debate then can have
some kind of use about it. At the
moment, to my mind, it will be a
repetition of the same general debate
that had taken place once, in a much
larger or wider form. The procedure
that I would like to adopt is to take
up cut motions separately, so that
Government also may be in a posi-
tion to concentrate their attention
and give a reply. Apart from Gov-
ernment. I have always felt that it
is better in the interests of Members
who want to move cut motions, to
jnvite attention to the particular
point which they raise in the cut
motion, insteac of considering the
whole thing together and making the
debate again as a general one, as 1
said. Therefore, I wanted to know if
the opposition had agreed on the cut
motions that should be taken up. 1t
they could not be, then the only al-
ternative would be to take the De-
mands and go one by one in respect
of the cut motions.

- Shri T. B. Vittal Rao (Khammam):
Thig question came last year also.
Generally, we move cut motions on
matters of public importance. and
during the course of the reply, the
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Minister is not able to cover the
whole ground. The Deputy-Speaker
therefore allowed such of the cut ’
motions on which the Members
desireg to have a statement by the
Minister. That was the understand-
ing given last year.

Shri Nambiar: To formally move
all the cut motions, the time allowed
will never be sufficient. We require
much more time. Therefore, what
we say is that all the cut motions
may betaken as formally moved. We
have our particular grievances and
there are more than 300 cut motions;
it will help considerably if the Mem-
bers. who have tabled their cut
motions, refer to their cut motions
in their speech.

Mr. Speaker: I do not think there
is any particular charm in taking all
the cut motions ag mcved, when the
hon. Member himself says that he
will raise only a few for discussion
to which the hon. Mirister may reply.
If on record the cut motions go as
moved. it is necessary that the replies
also should be there.

Pandit Thakur
(Gurgaon) rose—

Dag Bhargava

Shri S. S. More (Sholapur): Mayl
make one suggestion, Sir?

Mr. Speaker: Order, order. Pandit
Thakur Das Bhargava wants to say
something. Let me hear that.

dfea STET T[E WRA © F AT
T ¥ OF T g F A O
FET TEAT § 1 AT feT & qF AR
TEFOET Yo AT Yo FFATN | LA
fegaaa 9T aFAL FT | TG G T
&€ T NIAT FT 4T FH FT AHT
v & Forer a oy <ot fener wreqw
£xfr & fr qar & & T fr R
Fe W &, frad WA @ W
TR | grew d frad det erfaw
FiAguE & o §, 9T A A ¥o
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Mr. Speaker: That practically
comes io what I believe shri Vittal
Rao hag suggested. I think we shall
bave to settle one kind of procedure
ang not waver from one kind to an-
other, or change from year to year.
At the same time. we should not
adopt a procedure which has no
meaning, if discussions have any
meaning at all.

The Deputy Minister of Railways
and Transport (Shri Alagesan): The
hon. Member made a reference to a
memorandum. I could not catch it
properly.

Mr. Speaker: I am just clarifying
that. I rould catch it all right. but
1 cannot vouchsafe that I have under-
stooq the hon. Member correctly.

Shri Alagesan: The hon. Member’s
statement is not quite correct.

Mr. Speaker: His statement may
not be correct. I am only taking
the substance of his suggestion and
that is why 1 said that it practically
means the same thing as was sug-
gested by Pandit Thakur Das
Bhargava. So, what I was thinking
of was that, any Member who wants
to make a suggestion or point out a
grievance, whether it relates to his
constituency or ig general, in respect
of these Demands, whether he has
moved or tabled a cut motion or not,
may give a small memorandum, say
of about ten lines at the most, men-
tioning that point, and the hon. Rail-
way Minister might then givea reply
to that. (Hear, hear). I am just
suggesting; I have not decided.  So,
the position will be this. We shall
have about three days for discussion
on Demands. All these notices must
come by the end of the third day
and then st leisure the replies may
be given and placed on the Table of
the House.

Shri S. S. More: Sir......
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Mr. Speaker: Hon. Members seem
%o be in a hurry to anticipate.

Shri 8. S. More: We are not anticl-
pating.

Mr. Speaker: That also is an anti-
cipation! I woulq suggest this pro-
cedure. It is entirely in the hands
of the Members of the House to
decide. I am not keen this way or
that way. What I was particular
about, I have stated. After all,
these suggestions, requests or criti-
cisms, whatever you may like to call
them, come in and the replies are
glven—say, it may take about a week
or eight days—then they will go into
the proceedingg as memoranda.

Shri Alagesan: Is it your desire,
Sir, that both the memoranda and
the replies shall form part of the
proceedings.

Mr. Speaker: Yes, otherwise the
replies are meaninglesg without the
memoranda and mere memoranda
without the replies will also mean
nothing. The point is, whatever in-
formation is given to the House and
whatever information is called for
should be available to ali the Mem-
bers of the House as well as the
public outside irrespective of as to
who raised that particular point.

The Minister of Railways and
Transport (Shri L. B. Shastri): Why
shoulg every Member be interested
in every constituency? If we send
replies to each Member and he
comes to know the Government's
point of view and what the Govern-
ment is prepared to do in the matter,
that should be enough.

Mr. Speaker: I differ from the hon.
Railway Minister. The House func-
tiong as a whole and therefore it is
interested in everything that comes
before the House, just as in  the
matter of questions. 1f a question
is put in the House, though generally
I give preference to the Member put-
ting the question to ask his supple-
mentarfes, I do not debar other Mem-
bers from putting supplementary
questions.
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Shri L. B. Shastri: Thig is a new
practice altogether. This has aever
happened before. During the last
two years I had myself stated that as
I was not able to cover several points
I assured Members that I shall look
into each ang every point and send
replies to them, and that was done.
I thopght the same thing would be
done this year. But, if you consider
that this change in procedure will be
beneficial to the House and Members,
I have no objection.
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Shri Ramachandra Reddi (Nel-

lore): It the suggestion, ag it now

came from the Chair, is adopted,
there will be no real discussion ‘on
the floor of the House. As far as
possible, if the cut motiong are
moved, discussed and replied to by
the Minister in charge of Railways
in the House, then there will be
some satisfaction, both from the in-
dividual point of view and also from
the Parliament’s discussion point of
view. If there are still some more
amendments that have not been
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covered and Members could not have
opportunitly of moving them or
speaking on them, in such cases I
think the Minister might come for-
ward with his replies though they
have not been spoken upon on the
floor of the House.

dfeq T Q1@ AEA: SEIE AT,
amz S T 7 # A A adwA
faar #, gwr OO avg @ A G
&1 & F wofr ag ¥ F. ..

Mr. Speaker: I do not want the
hon. Member to make a speech on.
what Mr. Reddi has said.

Pandit Thakur Das Bhargava: I
only want to adq that my suggestion
is an additional right to the cut
motions procedure and all the discus-
sions thereon. After that a stage
will arise when cvery person will
have the opportunity to raise  his
grievances.

Mr. Speaker: The point which I
am driving at is this.

I do not mean to suggest that there
will be no speeches or that no cut
motions shall be moved. That is
pot the idea. What I say is, I have
got this bundle of cut motions, and
to huddle up all these together will
practically mean covering the whole
ground again which we have already
done. As we are mnow trying tc
establish our procedure, let us try to
establisn it in a proper manner.
Therefore, 1 was suggesting that in-
stead of huddling all these things to-
gether, now that we have had a
general debate, we shall have a dis-
cussion in respect of each Demand
and specific discussion in respect of
cut motions. ‘Within the limited time,
some selected cut motions may be
_taken up and only those cut motions
chould be moved;—not that I should
take all the cut motions as moved.
which ig a meaningless thing, because
then, all those cut motions will go
into the . proceedings without any
reply. It is hardly fair or proper to
say that all such things, in respect
of which hon. Members have not
spoken or in respect of which they
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did not want to invite pointed atten-
tion, should be covered ‘byaseparate
volume and the Railway Ministe
should give his reply in respect of
each of the cut motions tabled. That
is not a proper procedure. That is
why I was suggesting that we should
take selected Demands,—if there is
time, we may take further Demands,
—snd then in respect of those De-
mands have selected cut motions.
That has been the conventn.

The Minister of Parliumentary
Affairs (Shri Satya Narayan Sinha):
Yes. Sir, and why should it bLe
broken now?

Shri Ramachandra Reddi: In re-
gard to the selection of Demands.
there has been no common agreement
or selection.

Mr. Speaker: Let us start with De-
mand No. 1. I have no objection.
We may take up one after another
Demands Nos. 1,2,3, and 4. I under-
stang that the Communist Party
wants a discussion on these Demands.

Shri L. B. Shastri: It would be
better if you give the Members of
the Opposition and the other Mem-
bers of the House time to discuss and
decide within fifteen minuteg the cut
motions which they would like to
move.

Mr. Speaker: I am prepared to do
that.. All that I want is a really good
discussion, instead of a rambling dis-
cussion. If the House is agreeable—
and the Opposition particularly—we
might reassemble at 4 o'clock afteg
having a brief adjournment.

Shri Nambiar: *We have no objec-
tion to pointing out certain cut
motions on which a discussion may
take place, but we have objection to
ruling out certain cut motions which
we want to move even though we
may not get a reply tothem for want
of time. The reason is that we have
a grievance, and that grievance must
be recorded.

Mr. Speaker: It would be perfectly
competent for the Member to put it
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in his memorandum, instead of hav- —will be a handicap to us, because

ing it as a cut motion. Let us have we represent quite a Jarge area.

selected Demands. Mr. Speaker: I understand that
Shri K. K. Basu (Diamond Har- point, but all that a Member wants

bour): Even if your suggestion is cannot be conceded. Then the only

accepted, and selecteq cut motions
are moved, I take it the memorandum
idea ig still there.

Mr. Speaker: Yes.

Shri K. K. Basu: I am  asking
because the hon. Minister seemed to
be against memoranda being given.

Mr, Speaker: No. Even after cut
motions are moved, memoranda can
be submitted.

Shri Alagesan: Ragarding this
question of memoranda, I would
respectfully urge that the Railway
Ministry cannot be treated different-
ly from other Ministries. After all,
it is for the Opposition parties to
come to an agreed settlement as re-
gards the cut motiong on which they
wouid like to have a discussion in
this House. For their failure, you
cannot be calling upon each and
every Member to submit memoranda,
and also call upon the Minister to
submit replies in order that they
may form part of the proceedings.
In that case, I can as well suggest:
why waste the time of the House for
these three days? Every Member
can send up a memorandum and can
have the reply, and both the docu-
ments will form part of the proceed-
ings.

Mr. Speaker: Let us clarify that
point, because any time taken on this
is time put to a good use. 1 had
suggested that the memoranda shall
not exceed ten lines each. That is
one limitation. The other limitation
is that one Member should submit
only one memorandum—not more
than one. That will automatically
limit the number. The point is that
we must evolve some procedure for
having a better discussion.

Shri S. S. More: With your permis-
sion, this formula of one-memoran-
dum-one-Member—may I point out

procedure that I shall have to adopt
—if this be the attitude of Members
—I would say, let us take each De-
mand and each cut motion thereon
in the order in which the cut motions
have been printed. Let only such of
them ag are actually discussed in the
House go into the proceedings.

Shri- V. G. Deshpande (Guna): No,
Sir. We accept the Chair's recom-
mendations.

Dr. Lanka Sundaram (Visakha-
patnam): The  suggestion about:
giving memoranda and getting a
reply is really good, but there is one
difficulty. Any parliamentary discus-
sion must be available and accessible
to the Press and the publicc. I am
therefore making a suggestion to you
for your consideration. namely. that
these memoranda and the replies
thereto may be made readily avail-
able to the Press also.

Mr. Speaker: Yes. When they are
placed on the Table, they are the
property of the House ang the public.
My only point wag with regard to the
objection raised by others and sought
to be reinforced by Mr. More, name-
ly, that all the cut motions should be
replied to fully, and all that kind of
thing. Now, I am not agreeable to:

that procedure. It cannot be done;
it is impossible.  Therefore, if you
want to curtail the discussion and

have attention drawn pointedly to-
certain subjects, then—I am repeating
it—select your cut motions: let them
be discussed. In addition to that, T’
have suggested a small facility of
bringing to the notice of the Railway
Minister some specific and important

grievances of a particular locality—-
not the general grievances.
Pandit Thakur Dag Bhargava:

They are not in the mnature of cut
motions at all nor do they provide a
substitution for the cut otion:
procedure,
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Mr. Speaker: Quite true. It is not
the idea, however, that if cut motions
cannot be moved in large numbers
we shall discuss half a dozen of them
at full length for two days and then
send in hundreds of memoranda in
respect of all and sundry things. That
cannot be done. One cannot have it
both ways.

Shri Nambiar: Can the memoranda
contain the points already raised in
the cut motions moved in the House?

Mr. Speaker: That will not be
conducive to the carrying out of the
procedure suggested in regard to this
matter. If Members want to have an
agreed list of cut motions, I am pre-
pared to adjourn the House. Let us
adjourn for half an hour and then
meet. Meanwhile, Members can
select their cut motions, whatever
they may be.

Shri Frank Anthony (Nominated—
Anglo-Indians): Fifteen minutes
would be enough.

Mr: Speaker: I think Members
should have at least some twenty
minutes.

Shri Nambiar: Without adjourment
of the House itself, we are prepared
to agree among ourselves regarding
certain cut motions.

Shri N. C. Chatterjee (Hooghly):
I submit that we should agrce to
your suggestion for the sake of. hav-
ing a really effective discussion. It is
advantageous both from our point of
view as well ag from the Government
point of view that we should focus
our attention on certain selected cut
motions, without taking away the
right of a Member to pbring to the
attention of the Minister a particular
grievance. Therefore. the course
you have suggested will meet that
point of view, and I submit that
there should be & short adjournment,
so that we may put our headg to-
gether and make a selection of the
cut motions.

Shri Raghavalah (Ongole): You
said just now, Sir, that one Member
can submit only one memorandum
ang that memorandum too should not
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exceed ten lines, in which case the -
Member will not be able to raise all
the subjects that he wants to raise.
So, should the memorandum contain.
only one subject or can it contain
more subjects within that length?

Mr. Speaker: That would defeat
the object of this procedure. Nows. .
for how long shall we adjourn? For -
twenty minutes?

Some Hon, Members: Till quarter
to four.

Mr. Speaker: Very well

The House, then adjourned till @
Quarter to Four of the Clock.

The House re-assembled at a Quarter
to Four of the Clock.

[MR DEPUTY-SPEAKER in the Chasr}

Dr. Lanka Sundaram: Sir, in the
light of the direction given by the
Speaker before the House adjourned,
spokesman of the Opposition met to-
gether and they have arrived at the
following agreed cut motions, as far
as Demand No. 1, is concerned:

No. 1. 5, 11, 26, 32, 64, 74, 78, 87,
63, 160 and 167.

These will be moved in the name
of the Opposition. The other De--
mands are now being looked into.
In order that the proceedings of the
House may not be delayed, there are
three speakers available now who
can carry on the debate on thig side
at least. Meanwhile, the other Mem-
bers may complete the work and joini
us. Mr. Anthony will open the de--
bate, Sir, on Demand No. 1, and -
others will follow.

Mr. Deputy-Speaker: What is the -
object of having so many cut mo-
tions? It is only for the convemnience:

of the Opposition?

Dr. Lanka Sundaram: There are &s -
many ag 442 cut motions. As it has-
been submitted earlier, I believe De-
mands No. 1, 4. 5 and 6 will oecupy
the greater portion of the time i
this debate, and on each Demand
about eight or ten special points will.
be focussed in this debate.
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Shri L. B. Shastri: The Speaker
.said that hon. Members will present
memoranda and that replieg to them
-should be placed on the Table of the
‘House in eight or nine days’ time.
I am afraid that the time of eight or
mine days that he has fixed will not
. be adequate. I would therefore sug-
_gest that the time should be left to us.
We will of course try to reply as early
-as posible.

Shri K. K. Basu: It should be with-
in the session.

Mr. Deputy-Speaker: In as reason-
able a time as possible within the
.session. Now I will place the Demand
+before the House.

DeManp No. 1—Rainway BoARD
Mr. Deputy-Speaker: Motion is:

«That a sum nct exceeding Rs.
-38,80,000 be granted to the Presi-
dent to defray the charges which
-will come in course of payment
-during the year ending the 31st
day of March, 1955, in respect
of ‘Railway Board’.”

Recognition of Trade Unions

Dr. Lanka Sundaram: I beg to

smove:
«“That the demand under the

head ‘Railway Board’ be reduced
by Rs. 100.”

Policy with regard to staff

Shri Frank Anthony: I beg to

-move:
«“That the demand under the
head ‘Railway Board’ be reduced
by Rs. 100.”

_Short supply of wagons for trans-
porting coal from collieries

shri T. B. Vittal Rao: 1 beg to
~move:
“That the demand under the
head ‘Railway Board’ be reduced
‘by Rs. 100.”
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Review of cases victimised under Safe-
guarding of National Security Rules
Shri Nambiar: I beg to Move:
“That the demand under the
head ‘Railway Board’' be reduced
by Rs. 100.”

Representation of Scheduled Castes

Shri Veeraswamy (Mayuram—Re-
served—Sch. Castes): I beg to move:
“That the demand under the
head ‘Railway Board’ be reduced

by Rs. 100.”
Representation of Chenchus (Hill
Tribes) of Andhra
Shri Gadilingana Gowd (Kurnool). I
beg to move:

“That the demand under the
head ‘Railway Board’ be reduced
Rs. 100.”

Reduction of pay of high officials

to a maximum of Rs. 2,000

Shri Sivamurthi Swami (Kusktagi): I
beg to move:

“That the demand wunder the
head ‘Railway Board’ h2 reduced
by Rs. 100.”

Passenger amenities

Shri Damodara Menon (Kozh:kode):
I beg to move:

“That the demand under the
head ‘Railway Board’ be reduced
by Rs. 100.”

Expenditure on foreign technicians
etc. at Chittaranjan
Shri H. N, Mukerjee: I beg to move:

“That the demand wunder the
head ‘Railway Board’ be reduced
by Rs. 100.”

Recruitment of ‘Casual labour
Shri Nambiar: I beg 10 move:

“That the demand under the
head ‘Railway Board’ be reduced
by Rs. 100.”

Strictures passed by Public Accounts
Committee etc.

Shri S. 8. More: I beg to move:

“That the demand under the
head ‘Railway Board’ be reduced
by Rs. 100.”
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Creation of a Committee to examine
rate structure

Shri Tulsidas (Mehsana West): T beg
to move:

“That the demand under the
head ‘Railway Board’ be reduced
by Rs. 100.”

Mr. Deputy-Speaker: All these cut
motions have been moved an¢ are now
placed before the House. Now are
speeches going to be confined to cut
motion No. 1?7

Shri Frank Anthony: They will be
confined to Demand No. 1. My cut mo-
tion refers to the policy of the Railway
Board.

Mr. Deputy-Speaker: How much time
bon. Members would like to take?
There are a number of hon. Members
who have been .saying during the
General Discussion that they have no
time. I will give opportunities to hon.
Members who did not participale in
the discussion then and of course to
leaders or spokesmen cof the Groups
for whom also I will give an opportu-
nity. Members other than the leaders
may speak for ten minutes.

Shri Nambiar; On the Congress side,
there is nothing to speak; they have no
cut motions. (Interruptions)

Mr. Deputy-Speaker: Now, it is fif-
teen minutes for the leaders of those
Groups, and for otherg ten minutes,
and if possible five minutes.

Shri Frank Anthony: My cut motion
refers to the policy of the Railway
Board with regard to staff. 1. the very
limited time at my disposal, I propose
to deal with as many problems as
quickly as possible.

First of all, I would varticulanly like
to request the Railway Minister to re-
consider the decision with regard to
giving priority to the children of rail-
‘waymen in respect of employment on
the Railways. I know that this plea
has been turned down by the Railway
Administration on the ground inat it
offends the Constitution. But I res-
pectfully submit that the view taken
by the Administration is neither a
valid nor, in my opinion, a tenable one.
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I am not asking for preferential treat-
ment. Today the Railways do have
reservation for certain categories ot
people; for instance, there are reserva-
tions for war service candidates, for
refugees. All I am asking for is that
at least 25 per cent. of the appoint-
ments in Class III and IV be reserved
for the children of railwaymen and I
say that this will go a long way to re-
habilitate the morale of the hailways.
It is a recognised fact that much of the
loyalty to traditions, much of the loyal-
ty to service, the esprit de corps, was
due to the fact that in the past child-
ren of railwaymen did. get some prio-
rity and I would underline this by re-
ferring to what a railwayman himself
told me. We put it graphically even
picturesquely; he said he had come
from such a long line of railwayman
that if somebody cut his veins, steam
engines would come out of them. That
is what you had got in the past: men
who had served, their sons, grandsons
and great grandsons—they developea
certain heriditary aptitude, heriditary
traditions of service.

My next point refers to a serious
matter. I think the Railway Adminis-
tration is depriving the railwaymen of
overtime. The Minister knows that
the Adjudicator’s award laid down
that hours of duty for overtime would
be calculated on a weekly basis—a 48
hour a week or a 54 hour a week. The
limit of human endurance was calcula-
ted on a weekly basis. I rezret. to
say that the Railway Adminstration
is calculating the hours of duty and
overtime not on a weekly or a Iort-
nightly basis. What is the result? To-
day particularly the running staff are
overworked. very much in the first
week or the first fortnight. They may
have to put in about 100 to 120 hours
in one week; for the first iwo weeks
they are overworked, for the remaining
two weeks they are given excessive
rest. xd

There is another aspect of the Ad-
judicator’s award. It is very categori-
cal and lays down that running staf
must be deemed to be on duty from
the time of signing on till the time of
signing off. It is on page 84. I want
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tc ask: what is being done in respect
of this? Overtime and duty are not
calculated from the time of signing
on to signing off.

4 p.ML

There is another point; it is an im-
portant point. I would ask the Minis-
ter to apply his mind to this. I feel
that railwaymen are being jllegally de-

-prived of gratuity by the Railway Ad-
ministration. The Minister Knows
as well as I do that we have a plethora
of industrial court decisions in this
country, all bearing on one point, name-
ly that where a man has put in fifteen
years of service, if he isnot dismissed
or removed from service for miscon-
duct, even if he resigns he will be eli-
gible for gratuity; it is no favour. 1
can give to the Railway Minister many
cases where men after more than fif-
.teen years of an unblemished record of
service, were not given their gratuity;
and recently there was a case from
Kanpur where after 32 yearg of ser-
vice a man could not get gratuity be-
cause he wanted voluntary retirement;
the authorities said that he will not
be entitled to gratuity. This is
not an instrument of oppression and
the Railway Administration cannot use
the grant of gratuity as an instrumeat
of coercion.

Then, Sir, I would refer to another
long standing grievance which isa mat-
ter that I have already raised with the
Railway Board and in respect of which
1 have received no satisfactory reply.
1 am talking of the deprivation of the
charnels of promotion in respect of
loco staff on the former M. & S.M.
Railway and ‘A’ grade drivers of
Allabhabad division. I would ask the
Minister to pay particular attention
to this. They were recruited many
years ago, some of them as far
back as 1943. They were recruited
and they were guaranteed certain chan~
nels of promotion. The S.S.L.C. was the
qualification for recruitment, the mid-
dle school examination was accepted
as an equivalent. They had certain
guaranteed channel of promotion,
namely, apprentice firemen, firemen ‘A
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grade, shunter, driver. But what has
happened. In 1948, the Railway or-
ganisation brought in some new rule,
but tragically they have brought it
with retrospective effect, classifying
staff as literates on the one
side and semi-literates or illiter-
ates on the = other. These
men who were in the upper rungs with
certain guaranteed channels of promo-
tion, they have now been lumped with
the illiterate and the semi-literate; as
an anaemic compromise, my represent-
ing the matter, they were told that they
would be put out as ‘B’ grade firemen;
but that is not right. They had guaran-
teed channels of promotion according
to the terms and covenants when they
entered into service; they were guaran-
teed apprentice fireman, fireman grade
‘A’, shunter, and driver. I respectfully
submit that what is now being dene
should not be done.

The ‘A’ grade drivers in the Allaha-
bad division are also in a similar posi-
tion. They were men who had this
guaranteed channel of promotion—ap-
prentice fireman, fireman grade ‘A’
shunter and driver. Today they have
been lumped together withr the illiterate
and semi-literate staff and seniority is
to be determined purely on the length
of service. A man who was recruited
into a particular category of promotion
has now been lumped with the lowest
category and may be superseded by the
most illiterate person in the lowest cate-
gory of staff. I have already represen=
ted the matter to the General Manager
of the Northern Railway and I propose
to represent it to the Minister of Rail-
ways in greater detail. Similarly the
senior staff on the Ferozepur division
have also been made to suffer. These
are the anomalies they are suffering
from by being lumped together with
semi-literate staff.

There is a grievance which requires
the immediate attention of the Railway
Minister. It is the casual and unsym-
pathetic way in which alternative em<
ployment is sought to be given to rail-
waymen. The Railways have admitted
that it is their duty to find reasonable
alternative employment for men who
have been rendered medically unfit but
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not altogether unfit for service; they
have laid down their own definition of
“reasonable alternative employment’.
You will find that in the case of run-
ning staff ‘reasonable aliernative em-
ployment’ means this: that a man, if he
is a driver, should get his basic salary
Pplus half of his allowances. What has
happened? I can illustrate it with two
examples. One is the case of a mail
driver who lost his leg because his train
was sabotaged. He was a confirmed
mail driver. His total emoluments
were in the region of Rs. 645, i.e.,, Rs.
350 basic pay plus allowances. What has
he been offered?—a post of a clerk on
Rs. 130 a month. There is another
driver from Arkornam by the name of
Alexander. He was a confirmed mail
and express driver getting altogether
Rs. 545 a month. On the Railway's
own interpretation of “reasonable” he
should have been offered alternative
employment in the region of Rs. 400.
He is now offered a job completely out
of his line as a telephone clerk on Rs.
120. And the tragedy is this, that if
they refuse these niggardly, ynreason-
able offers of alternative employment
they stand in danger of not receiving
their gratuity. This is a serious mat-
ter and I would ask the Railway Min-
ister to see that reasonable alternative
employment, as laid down by the Rail-
way circulars, is given.

Then there is this question of dras-
tic. unnecessary punishments. I have
been reared in a very strict school of
discipline, but today I regret to say
in some quarters of Railway officialdom
discipline is confused with oppression.
Sometimes young or inexperienced offi-
cers think that they can command the
respect of their men by tyrannising over
them. Another aspect of this drastic,
unnecessary punishment is this. There
seems to be no uniformity in meting
out punishment. I know of several
cases of railwaymen committing the
same mistakes. One man is warned
and the other man. for making precise-
ly the same mistake, is degraded from
a passenger to a goods driver. He
loses about Rs. 200 a month, and his in-
crement is stopped for two years.
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Then there is this question of suspen-
sion. I would ask the Minister to pay
personal attention to this. It is a mat-
ter which has created and continues
to create considerable resentment among
the men. To begin with, the Minister
is aware of the rules, as I am. When a
man is prosecuted by the police, he
may be suspended. The discretion is
vested with the officials, but the aver-
age official does not apply his mind to
the case. As soon as the police pre-
sent a challan—it may not involve mo-
ral turpitude or misconduct—but mere-
ly because a challan has been present-
ed, the man is suspended; and the case
may take four years. The employee
is first on half pay, then on one-third
pay. His family is virtually starved.
I will give the Minister an example of
a senior railwayman of Villupuram:. 'He
was caught up in an altercation with a
bus conductor. It was a case of com-
mon mar peet or assault, at the most a
case under section 323, but because the
police were in league with the conduc-
tor they made it some kind of a cogniz-
able offence. Promptly that man was
suspended. The man may have slap-
ped the bus cocnductor because the latter
is alleged to have insulted his wife,
but it did not involve moral turpitude
or misconduct with regard to his job.
He was suspended because the police
put up some kind of a pettifogging
cognizable case. There is this discre-
tion given, and it should be exercis-
ed properly.

And then an even more serious posi-
tion is this where men are suspended

not on - alleged police charges,
but | where they are
charged departmentally and sus-

pended arbitrarily. There is the case
of one driver Reneaux. His ballast
wagon is supposed to have been de-
railed. He said: “It ig not my fault”.
No explanation was called for, no
charge-sheet was given. He was im-~
mediately  suspended. He may have
to waste two or three years before the
Railway red-tape comes to a decision,
and in the meanwhile he has to live
on one-third wages. These matters, I
submit, should not be allowed to be
carried on in this way.
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Then there are these running rooms.
I have seen some of these running
rooms, and to describe them as dis-
graceful is to use a euphemism. The
running rooms, for example, at Ma-
cherla, Dronachallam, Tadapelli and
Bezwada are unfit for human habita-
tion. On an average they accommo-
date 15 persons. There are four dirty
cots, dirtier linen, and still dirtier
water—so-called drinking water. The
sanjtary conditions beggar description.
How does the Minister expect the men
to give even partially of their best un-
der these conditions? The conditions
on the other Railways are not nearly
as bad: they are particularly bad on
the Southern Railway running rooms:
the conditions are absolutely disgrace-
ful.

Then I have a reference to make to
the ad hoc Tribunal. I feel that the
terms of reference have been unduly
restricted. With what result? You
will find that there are several catego-
ries—I have sent them to Shri Shankar
Saran, but I do not think he will be
allowed to consider them because of
the restricted terms of reference of the
ad hoc Tribunal. There is also a case
which I have sent to the Minister. It
Wwas passed on to the Railway Board,
and I got an utterly unsatistactory and
unimaginative reply. Look at the
position of the ‘C’ Grade guards of the
former East Indian Railway. They
were men who had certain channels of
promotion. Suddenly in 1950, some
weird rule was brought out, and retros-
pectively what has happened to these
‘C’ Grade guards? Men junior to
them, men recruited long after them,
men confirmed long after them are
superseding them because the Railway
Board suddenly took it into its head
in 1950 to have a fictitious list for this
new type of recruits. It is absolutely
indefensible.

Dr. Lanka Sundaram: Fictitious list?

Shri Frank Anthony: Yes. They have
fictitious or ‘shadow’ lists which are
not filled for ten years, but after the
men are recruited, they are put on
these fictitious ‘shadow’ lists, and they
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get five or ten years creditin seniori-
ty. The whole thing is fantastic, and
yet 1 got this wooden-headed reply
from the Railway Board that there
is nothing wrong with it.

Shri N. C. Chatterjee: What is ficti-
tious?

Shri Frank Anthony: It is a fictitious
‘shadow’ list in the sense that the Rail-
ways say that in this ‘C’ Grade, there
will be a fictitious list; the men are
not available, but 25 per cent. of jobs,
say, will have to be kept for men to be
recruited from certain cadres. Those
men are not recruited for ten years,
but the fictitious list is started earlier.
Suppose the fictitious list is started in
1945, and the first man js available in
1950, he gets his superiority in the
grade, from 1945 for the fictitious list
was started in 1945. His superiority
is dictated by the fictitious list started
in 1945, although he was not working
in 1945. This is a fantastic position.
But there it is, and I have got this re-
ply from the Railway Board.

Then there are the stationmasters. I
would ask the hon. Minister tn lock
into their case. Their anomalous
position is undermined by the fact that
they are in the grade of Rs. 64-4-170.
Now what is the anomaly? A station-
master has under him and subordinate
to him booking clerks, parcel clerks.
ticket collectors and others getting
different and higher scales of pay.
The position is obviously anomalous.

May I say a word about the section
controllers and the class II officers,
and I will have done. The case of
the section controllers also went by
default at the hands of the Central
Pay Commission. Their case was
bad initially, but the revised scales
start at Rs. 30 less. To make their
bad case worse, today their expected
channels of promotion have been fur-
ther circumscribed. I shall send fur-
ther details to the hon. Minister.

Finally I want to say this ahout tke
class II officers. I have always maine
tained that the class II officers—I know
my class I friends may smirk a little
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with incredulity when I say it—are
the linchpin of the railway service.
They are the men who held your rail-
way service together under the impact
of all the ravages brought about by
Partition, but they have received and
they continue to receive a raw deal. I
do not think the hon. Minister has had
the time to apply his mind to their
case. I propose to send him details
of the case, but I would just indicate
two things. The hon. Minister an-
nounced certain annual vacancies. but
even these annual vacancies, meagre
as they are, are not being filled, I would
say this that the class II men nave
their greatest grievance because the
overall percentage of class Il officers
promoted is only 4 per cent. nr 5 per
cent. But what is the position with
their counterparts in the Posts and
Telegraphs Department? In the Posts
and Telegraphs Department, the class
II man has a mandatory reservation
of 50 per cent. in the senior scale, and
he has absolutely imperative reserva-
tion of about 25 per cent. in the admi-
nistrative scale. Today on the Rail-
ways, your class II men may sneak
into the senior administrative scale. I
remember in the Central Pay Comuais-
sion we laid down as our aim that in
this new democracy in India, even the
humblest railwayman, if qualifieq by
character and ability should become
the Chairman of the Railway Board.
But what has happened? Under the
rules evolved by your class I officers,—
men who want to keep class I as their
close preserve, a subordinate can never
rise to the junior administrative rank,
he can never dream of becoming a
deputy, and he can never in his
wildest dreams become the head of
the departmdnt. This is quite
wrong, and it is because vour class
I men have so evolved the rules as
to make it impossible even for the
most brilliant class II officer .0 rise
even to junior administrative rank.

Shri Tulsidas: I have moved a cut
motion with regard to the necessity of
setting up a committee to examine the
rate structure. From a reading
of the Budget speech and the
reply to the debate given by the hon.
Minister, it appears he feels that the
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present rate structure does not reguire-
any change. The hon. Mipister gave
certain figures and said that our rates
have only been about 90 per cent. while -
the operating cost has gone up by 238-
per cent. and therefore there is no res~
son why the rate structure should be
revised at present.

But I would like to draw the atten--
tion of the hon. Minister to one fact,
viz. that during the last three or four
years, there has been an average in--
crease in the rates in different places,
and the rates have gone up by three
or four times. Now the rates have-
been fixed on what they call a teles-
copic basis. Formerly, there were-
certain freight rates which were diffe-
rent for different industries, and had.
been fixed on a flat or horizontal basis..
There were special rates between sta--
tions as well. But now the rates have-
all been fixed on a telescopic basis
with the result that they have increas~-
ed by three or four times.

I shall give a specific , instance im-
point, viz. the case of the sugar indus-
try. Formerly, sugar was transported:
from the north to the south, at a fiat
rate of Re, 1 per maund or a little.over-
that. But now it is nearly Rs. 3 per-
maund. Therefore it is no good say-
ing that the rates have been increased
only by about 90 per cent. on the
whole. I have given only one instance,
but there are many other cases, whewe
the rate structure has gone up mueh.
more.

When the hon. Minister said that:
only a 90 per cent. increase had beem
made, he gave us the figures for 1938--
30, when the cargoes and goods avail-
able were not to the full carrying capa-
city of the Railways. Plenty of wa-
gong were available always, and the:
Railways used to carry only about 65
per cent. or 70 per cent.of the goods.
But now they do not have enough wa-
gons, and. they carrying much more "
than they used to carry before. Fromr
this point of view also, if we ~onsider
the rate structure, we find that it s
really a burden on the economy of the-
country.

It was stated that the operating
ratio has increased by 238 per vent. as:-
compared with: that in 1938-39. K.
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would like to remind the hon. Minister
that when the company-managed rail-
ways were there, even up to the year
1946-47, they had an operating ratio of
-only 55 to 60 per cent. The hon. Min-
dster has given us the figures in respect
-of the other countries as well, where
- 4he ratio is much higher. I quite
.agree with him that the operating ratio
- 4s higher in other countries. But we
mmust remember that in other countries
the Railways carry only a verv small
percentage of the cargo. In America,
. only 14 per cent. of the total cargo is
-carried by the railways, while the rest
4s all carried by road transport., But
4n our country, as road transport has
-mot yet properly developed, we have to
depend mostly on the Railways, and it
48 therefore very necessary that the
Railways have to be amenable to the
conditions in our country, and full faci-
fities should be given for the transport
-of the goods. Until that is done, there
4s no use saying that in America, it is
105 per cent. in England it is 103 per
~eent. or that it is 100.5 in Germany.
“But from the way in which we are re-
4aabilitating the railways, and the way
4n which we are buying new rolling-
stock, I feel that it will not be possible
~for the Railways to carry the entire
goods traffic of the country. That being
-the position, the hon. Minister has to
think in terms of providing more road
ransport facilities. Till then, the
- transport bottleneck in the country
will be a great problem to tackle with.
‘Even though I have not participated in
the general discussion, I do not want to
..o into the general question, but as I
said earlier, the development of trans-
port is really thekey to the develop-
ment of our industries, and unless the
"Railways are in a position to meet the
-«ntire transport needs of the country
4n respect of carriage of goods, our
development plans will be a great
failure.

I could give just one example in ttis
‘‘connection. The steel factory is going
40 be shortly set up, and just imagine
-the transport facilities needed to carry
-the raw materials and other stores
-first to the site of the factory. After

-dhe factory starts production, the steel
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produced will have to be transported
to the distributing centres: All this
will require increased transport facili-
tles. At the rate at which we are re-
habilitating our Railways, we shall
never be able to cope with the problem
either of carrying the raw materiald
to the factory, or of carrying tie steel
produced or other manufactured good§’
to the distributing centres, unless we
have a properly developed road trans-
port system.

Next I come to travel concessions to
hill  stations. Though concessions
have been given to the lower class pas-
sengers, still, the abolition of the hig-
hest class, and the increase of the dis-
tance from 50 to 150 miles have really
taken away a certain part of “he con-
cessions. Formerly the concession
was available for hill stations, for dis-
tances greater than 50 wmiles, but now
the distance has been extended to 150
miles, and thereby the concession has
really been taken away to a certain
extent. I shall just give one or two
examples. If a person wants to go
from Bombay to Matheran or Maha-
baleshwar, or from Ahmedabad to
Mount Abu, he will not get any con-
cession, because the distance hag
now been increased to 150 miles,
whereas the distance between these
places is less than 150 miles. Sir,
that is what I feel.

Mr. Deputy-Speaker: Go to Otaca-
mund—pay a little more.

Shri Tulsidas: To second class and
third class, to all classes the conces-
sion is given. It was over 50 miles
but it is now over 150 miles. The
concession that is given is no conces-
sion at all. If a concession is gran-
ted, it should be granted uniformly.

With regard to passenger traffic, you
will observe when you travel in the
railways, that a full load of passen-
gers is carried. ‘The carrying capa-
city of the coach may be a certain
number but you always find that
there are at least 50 per cent. more
Therefore, when the passenger fares
are increased they may not be more’
as compared to the rise in working
costs—the increase in revenue to the:
railways must be much more. As I
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pointed out, even in the case of the
goods, the railways are carrying more
than their capacity. What I find is
that the operating cost is not much
more. We are not allowing depre-
ciation to a large extent, the deprecia-
tion we are allowing is very small. If
you really charge proper deprecia-
tion, in my opinion, the railway bud-
get will be a deficit one. We are
only charging Rs. 34 crores at present
on a capital at charge of Rs. 850 cro-
res or so. If you do it at the replace-
ment value, then this Rs. 30 crores
would be nothing. It would cost at
least three or four times. If you see
from the strictly accounts point of
view, this is a surplus budget but, if
you see from the point of view of
the real wvalue, it is a deflcit
budget. If that is the position, it is
much more important that we shall
have to think in terms of the road
transport. It is not possible for the
railways to cope with this, because we
have not been able to rehabilitate the
railways in the way the transport of
the country would require. 1 would
like to know from the Railway Min-
ister the amount of increase in staff
as compared with the goods ot pas-

sengers carried, the tonnage carried

or the number of passengers carried.
The passengers carried are less in
number but the increase in staff is
more.

Shri . Venkataraman
There are more trains.

Shri Tulsidas: I would like to know
the ratio of the increase in the num-
ber of trains to the increase in staff.
1 do not grudge more staff. What I
am trying to say is that with regard
to operating ratio, the efficiency is so
Jow that work which formerly one
person used to do requires now two
persons. That is one of the reasons
for increase in staff. It is not be-
cause of the extra trains. I would
like to know from the Railways and
Transport Minister whether my pre-
sumption is correct or not. I feel,
Sir, with proper dearness allowance
and all the amenities having been pro-
vided, the staff must put in work that
is necessary to keep the railways in
proper shape.

772 PSD.

(Tanjore):
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There are one or two other points
which I would like to touch upon but
1 will deal with them when I speak
on my cut motions.

Shri Raghavaiah: The cut motions
which I have tabled under Demand
No. 1 relate to the confirmation of
casual labour, the reinstatement of
railway employees who have been
discharged from service, the removal
of the grievances of ASMs and
S.Ms. in the Southern Railway and
the question of the house rent allow-
ance, which should be increased in-
stead of being cut, and such other
grievances relating to the employees
in the railway department.

At the outset, I would like to draw
the attention of the House to the ex-
cellent and glowing tributes paid by
the Railway Minister to the staff of
the railway department. This will be
welcomed by all sections of the rail~
way employees provided it is trans-
lated into rupees, annas and pies. Un-
til and unless that is done, there is no
reason why the empolyees of the rail-
way department should not have any
grievances against the Railway Ad-
ministration as such.

Coming to the grievances of the
staff, who are the basis of the effici-
ency of the railways in our country,
the first tribute that is paid by the
Railway Ministry is in the shape of
house rents. From 10 per cent. the
railway employees are now given a
reduced figure. There has - been a
cut. I do not have the actual figu-
res for the whole country, but taking
for instance the Golden Rock Work-
shop, it comes to a cut in the wages
of the railway employees to the ex-
tent of Rs. 23,000. This is the first
tribute paid by the Railway Minister.
Today we find something like 9 lakhs
of workers in the railways of the coun-
try. Calculating this 10 per cent. to-
wards the house rent, it runs into
some tens of lakhs of rupees. 'This
has been cut from the wages of the
employees. '

Secondly, I come to the question of
confirmation of casual labour. Let us
see the condition of this casual labour
that is taken for the construction or
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repair of tracks or other miscellaneous
work. Everybody knows what an ordi-
nary contractor does. If he has some
work, he gets a cooly for 8 annas or 6
annas or 4 annas per day. It depends
upon the pressure of demand of
labour. You just get them for so
much a day and then send them off.
They have no dearness or other al-
lowance. Similarly, these people are
employed and sent out, Like this,
lakhs of labourers are working in the
railway department. My suggestion
to the Railway Minister is to increase
the approved list instead of taking a
large number of labourers as casual.
In fact, the workers who are classi-
fied as temporary or casual work for
about 11 months in the year. They
do not have any of the facilities
which the ordinary railway workers
get. There is no dearness allowance
or house-rent allowance or anything
like that. They are just utilised and
kicked off. My suggestion is that if
you increase the approved list and
grade them and give them all facili-
ties, then you will be really transla-
ting your tributes into rupees, annas
and pies.

Coming to the question of the re-
instatement of railway workers. Rail-
way workers in the whole of this
country have been discharged not be-
cause they did -not discharge their
duties properly. The hon. Minister
for Home Affairs, discussing last
time the question of victimisation of
these workers with regard to the
resolution moved by my hon. friend,
Mr. Nambiar, said that none of the
workers in the railways, Northern,
Western, Southern or North-Eastern,
have Dbeen discharged from their
duties for political reasons or rea-
sons like that but because they did
not discharge their duties. Here is
a typical example of how these wor-
kers were discharged. These wor-
kers are from Nagpur. This is an
official document and I think the hon.
Minister will certainly appreciate the
contents of this official document—
it is not a document of any ftrade
union or of any Member of the Op-
position, but it is from Ellis Harris,
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Nagpur, and it is a brief letter ad-
dressed to K. Ramachandran.

“] am sorry that the informa-
tion required in your D.O. No.
ceraneas dated ......... .. could not
be sent earlier.

The following is a list of those
who are suspected of indulging
in communist activities, all but
the last five being given by . the
Secretary, Indian Labour Union,
Nagpur Branch.”

He means that these workers are
engaged in communist activities and
should therefore, be victimised.

Shri L. B. Shastri: Will the hon.
Member kindly give the date?

Shri Raghavaiah: It is dated 2nd
November 1948. This is how wor-
kers are discharged. They are sent
away for communist activities. The
hon, Minister of Home Affairs said
in the course of the debate on a Reso-
lution the other day that none of the
workers were discharged for politi~
cal reasons, but they were discharged
because they did not discharge their
duties properly. That is exactly what
the Home Minister said.

Shri L. B. Shastri: Since the pre-
sent Home Minister took over, there
was no such discharge. He was not
talking about the period 1948 or ear-
lier.

Shri Raghavaiah: Whether he was
Minister at that time or not, he re-
plied in that manner and we have to
go by the official reply.

In respect of employees on" different.
Railways in the country, cases were
foisted on some of them on false
charges, and even those foisted charges
were exposed because they went to
the courts and sometimes even to the
Supreme Court. Still, they have not
been reinstated. From time to time.
Government say that they are just
considering the qQuestion—they are
going on considering for years to-
gether. When an employee is acquit-
ted by a court of law. it is the duty
of the department to see that he is
reinstated, because there is nothing
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wrong with regard to the discharge
of hig duties. The Railway Depart-
ment did not reinstate them and did
not even give their provident fund
accumulation. On the other hand, if
the Railways do not want to keep
them in service, they should have
paid off their provident fund amount
and have declared that, though they
had been acquitted by the court, they
should not be employed in future as
there is suspicion on their conduct.
Why do they not come with a cate-
gorical statement of policy defining
their attitude towards these workers,
who are starving? A modicum of
humanitarian feeling on the part of
the administration will certainly
make them understand that without
reinstatement or without getting their
provident fund amounts, the workers
will be starving. I hope the hon.
Minister will give a patient hearing
and show a generous attitude and see
that those employees are reinstated.

Coming to the grievances of the
stationmasters and assistant station-
masters, this question has been re-
ferred to by my predecessor, Shri
Frank Anthony., Suffice it for me to
read one of the memoranda from the
assistant stationmasters and station-
masters. This is what they say.

A committee has been recently ap-
pointed to go into the upgrading of
assistant stationmasters and station-
masters. That committee has given
certain wounderful proposals. The
feelings of the assistant station-
masters and stationmasters have been
expressed by themselves, which s
better than my expressing them.

A clerk who is recruited to a post
is placed in the scale of the
stationmaster. An  increment of
Rs. 4 is added to the station-
master’s starting salary just to show
a difference. The direct recruitment
of stationmasters was, of course,
tried on certain Railway stations,
but it was found that such staff were
not competent.

The committee has graded these
assistant stationmasters and station-
masters in a certain way. The demand
of the assistant stationmasters and
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stationmasters is briefly this—50 per
cent. of the A.S.Ms. to be posted in the
grade Rs. 100—Rs. 185. 40 per cent.
to be posted in the grade of Rs. 150—
225, 10 per cent. in a certain higher
grade according to the Administra-
tion’s convenience. They have also
got a simple grievance. In certain
Railways, the stationmasters are
divided or designated as I, II and III,
which really causes some confusion
and gives scope for the misapplica-
tion of the scales, All that they want
is that they should be broadly cate-
gorised as stationmasters and assis-
tant stationmasters as that would
facilitate the application of the
scales of pay. I hope the hon. Minis-
ter will certainly bear in mind the
good services that have been render-
ed by these employees, because on
them depend the efficiency of the
Railway  Administration generally,
and I trust that he will translate his
tributes into rupees, annas and pies
and see that justice is done to the
employees so that they may be en-
abled to continue their good service
for the Railways in future.

Dr. Jaisoorya (Medak): I thank you
for the kindness in-‘ allowing me to
speak. I wish to limit myself, as
much as possible, only to certain
specific aspects. The Railway Minis-
ter has read out on page 21 of his
speech—

“The negotiating machinery at
all levels has functioned well.
Many issues including complicat-
ed ones have been ironed out
successfully. I wish there were
more frequent meetings and talks
at Divisional or Regional and
Zonal levels which would help in
resolving many problems in the
initial stages.”

am fully in sympathy with this and
I wish to support him whole-hearted-
ly with regard to the point, “I wish
there were more frequent meetings
and talks at Divisional or Regional
and Zonal levels which would help
in resolving many problems- in the
initial stages”. The misfortune is that
they are not taking place, and if they
are not taking place, items (i) and (ii)

[
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of his statement are also incorrect. fensive of the ‘rights’ of existing

He has been misled. Now, I want to
know the reason for this. There is
good will; the Railway Minister
sincerely wants something to be done,
and why is he not succeeding? The
misfortune is, that though I am not a
railway man circumstances have
brought me in contact with the Rail-
ways for the last fifteen years and I
happen to know the inside facts which
are not so flattering, with the
result that I am not able
to agree with the hon. lady
Member who went into a poetic effu-
sion, obviously on the material sup-
plied to all. We are concerned here
with a huge organisation, the biggest
investment of the Government of
India and the people of India, one
single organisation which is the bLig-
gest employer and which also has to
earn money. Therefore, it is our
major industry. We would all like te
see that it functions well. There is no
question of difference of opinion on
that point. Since this is one of the
huge organisations that the British
built, it is peculiarly British in its
outlook, and that British outlook, that
steel frame has not yet changed. It
is changing in other departments, or
is on the point of changing. But, why
these things are not successful? There
are on one side nine lakhs of workers
and on the other the Railway Ad-
ministration. Whether right or wrong,
we want to go into the merits of the
case, There is a tremendous discontent
among the workers. In fact I have
not seen so much discontent before
as in the last three years. We have
to analyse what is wrong. Either the
workers are at fault or there is some-
thing wrong with the machinery, and
machinery means the men that run
the machine. I may for instance, beg
leave of you, Sir, to quote from Mr.
Paul Appleby’s report:

. “Personnel administration here
has too much feudalistic heritage,
too much academic and ‘intellec-
tuality’ orientation, too little ad-
ministrative action and human re-
lations orientation. and is too de-

personnel. There are too many
forms of class, rank and preroga~
tive consciousness, too much in-
sistence on too uniform concen-
tration of communication in for-
mal channels, too much cross re-
ference including too many re-
views of administrative papers
by legal officers, too much con-
trol  of detail, too much
pre-occupation with ‘saving’
rupees and too little with
larger effectiveness. Clearance
is slow and laborious. Responsi-
bility is diffused and concealed
rather than concentrated and
clearly identified. Action is re-
tarded before the fact, and in-
sufficiently evaluated in course
and after the fact.”

Tbis is an American Expert. Take
our own Mr. Gorwala:

“Despite the statements of poli-
ticians in Governments and the
comments of short-term foreign
touring experts, there is little rea-
son to doubt the oft-expressed
public view that corruption has
increased greatly. Not very many
men will adhere to high standards
on all those points that consti-
tute corruption when the stan-
dards of most of those above
them are not particularly high.”

I want to connect up “Action is re-
tarded before the fact, and insuificient-
ly evaluated in course and after the
fact” given in Mr. Appleby’s report
with Mr. Gorwala’s statement, “Scme
of the defects of character in the
second category may be timidity, desire
to please unjustly those in power or
those having influence with the hol-
ders of power, unwillingness to face
the consequences of proper action, am-
bition. Of instances there is little
lack.”

That is one aspect. My anxiety is
this. It is a fact that efficiency has
gone down. It is a fact that efficiency
even of the working class has gone
down. I must admit that as an honest
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trade union leader. I happen to be
oply a small trade union leader, but
after all, we have to think. This Gov-
ernment may go sooner than we ex-
pect (Interruption). It does not mwat-
ter which Government comes. The
anxiety will be to have higher effici-
ency. I have always argued that we
have to fight for our rights, but we
have to undertake responsibilities also
as it is not the case now. Why is it
that so much discontent is there?
After what I have se®n, it is because
there is a vast gap between the work-
ing class and the Admiristration,
or the officiais who are ruaning this
Administration. Here is what Ear-
nest Bevin has said:
“I have learnt over a long period
of years from leading men—and T
do not appologise for the words
‘leading men'—both here and
abroad, that two_  things are ab-
solutely essential. Ome is that
you can lead men where you can-
not drive them; and the other is
that no laws and regulations can
accomplish your objectives unless
you carry with you a feeling of
confidence in your own integrity
and a feeling that you are trying
to achieve a great objective.”

When I see these things, and from my
personal experience, I must say that
there is tragic delay at all Jevels. Caa
vou deny that I have not got any
personal experience? Although for
two years people have been asking for
minor things, no reply has yet been
given. My own personal experience
is that some of the officials are too
swell-headed. Others who know a
great deal have not got the courage to
carry it out. Last time, at Bombay—
I think it was at the inauguration of
the Central Railway—I heard one of
the officers from the Railway Adminis~
tration say that the Railway Board
is composed of experts. It is only a
first class expert who knows his lii-
tations. One of the limitations that a
first class expert knows is that he knows
the “know-how” but not the “know-
what”. It is because of that, that
such huge mistakes have been made.
The German Army experts in the
First War said that tanks were ab-
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solutely impossible. The British Army
expert siid that the Japanese cannot
come from the rear and therefore open
our guns to the sea, but the Japanese
came. Similarly our experts commit
mistakes because they know only the
“know-how”. The “know-what” has
to be supplied to them by the people.
Therefore, they must be in contact
with the people and there should be
co-operation. Without that the ex-
pert gets isolated which results in so
many mistakes. After all, very soon
a situation may arise,—let us hope it
will not arise—an emergency situation,
considering what the international
‘ituation is on our very border itself.
Who will run the railways? Certainly
not the experts. It is the vast masses
of workers who are dissatisfied and
who have no trust in the Administra-
tion. How can you have trust in these
people when the worker sees so many
special facilities provided to the ins-
pecting officers? I will give you one
example. This is the Divisional Circu-
lar 4th January, 1954 issued from the
Office of the D.V.S,, Secunderabad. I
shall read some portions of the circu-
lar only:—

“SMs shall stable the Special
Train in a convenient and quiet
siding and arrange watering, sani-
tation, cleaning ete. of the inspec-
tion carriages and other coaches
by this special train during its
stay at theirs.”

The circular forgets to add that tne
bathr room should also be perfumed
with Coty Perfumes. Then again:—

“The Inspection Special, except
where otherwise notified, will take
precedence over Express and Pas-
senger trains.”

Then again:—

“Hot water for about 18 baths
will be arranged. The SMs shall
arrange for the water to be kept
ready well in advance and be sup-
plied in buckets to the servants of
the Officers travelling by the
Special Train in the morning be-
tween 7 and 8 hours and in the
evening between 19 and 20 hours.

Then again:—
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“All concerned must watch®
carefully the running of the Spe-
cial Train, The Dy. Controller
must arrange for the crossing of
the Special Train with the other
trains as required.... The Chief
Controller will watch the running
of the Inspection Special personal-
ly and keep the DVS informed of
the running of Express and Pas-
senger trains.”

All this is done as if the Viceroy of
India is coming. “Even when the
Viceroy used to come”, one of the old
workers has told me, “Sahib, we have
never seen such a tamasha; an ordi-
nary General Manager of a zonal rail-
way coming like this!”

Shri Nambiar: He is more than a
King now.

Dr. Jaisoorya: What hurts the wor-
kers is this. In Hyderabad, last
October the Railway Minister and the
Deputy Minister of Railways in spite of
their programmes being full had time.
had the decency to make time avail-
able, to receive the workers, but the
Chairman of the Railway Board., com-
ing on Government duty, had no time
to receive the workers, but he had the
time to go to Nizamsagar, one hundred
miles away, on a picnic! How do you
expect the workers to have trust in
these people? There are volumes and
volumes of complaints. What is the
good of my presenting them to you?
For two years I am not getting a re-
ply, and it I get a reply, it is that the
matter is being considered. These are
not very big problems. They are
small and insignificant problems. They
are very small things which at the
zonal level or at the level of the Gene-
ral Manager can be settled. But they
are not settled. They are small points,
but to the poor man, they are
big points. For us, they are not

" big points and therefore, they are the
subject of academic debate. I tell you,
this is what exactly is causing the
great lack of trust, the great lack of
confidence in the minds of the wor-
kers regarding the men sitting there
with the “tie-and-collar mentality”
which Shri Jawaharlal Nehru is so
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much fighting against. That mentality
is remaining there more than in any
other place. This, I want to be chang-
ed. Should a crisis come, in spite of
these. officials, the working class will
stand up, not because of love for
these gentlemen there, but because of
their love of the country. This is
what I want.

Shri Kakkan (Madurai—Reserved—
Sch. Castes): Iewholeheartedly ex-
press my thanks to the hon. Minister
and the Railway Board for taking a
Harijan in the Northern Railway
Service Commission, and I am also
very thankful to the Government for
giving more posts for Harijans in the
Railway Administration.

First of all, I want to speak about
railway lands. Our slogan is, “Pro-
duce or perish”. Yet, we are not en-
couraging our people to produce more.
The railway lands are let out in public
auction. Rich people and people who
already have a lot of land get those
lands in auction, but the poor people
who want to produce more are unable
to get these lands. I request the hon.
Minister and the Railway Board to
consider this matter, and allot a por-
tion of the lands for Harijans, and
thus ‘help them to  produce more.
These lands are let out by the Col-
lectors, and Collectors are given ins-
tructions to give the lands on lease.
I request the hon. Minister to instruct
all Collectors to allot a portion of the
lands to Harijans and let them pro-
duce fmore. The Harijans can pay
the deposit and they may be given the
lands on lease or for varam.

5 p.M.

Secondly, I want to bring to the no-
tice of the hon, Minister that some of
the posts, especially higher posts, are
reserved for Harijans, but most of
them are not filled up. During the
viva voce examination, poor Harijans
are not able to fare well even though
they have done the written examina-
tion well. So, they are not allowed
to pass. In such cases, I ask hon.
Minister to see the required qualifica-
tions and the marks obtained in the
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written examination. Then only the
poor Harijans can get promotions and
good pay. I also request the hon
Minister and the Railway Board to
give promotiong liberally to the liari-
jans. Even for small mistakes, some
of the Harijans are removed from
service. In such cases, I request the
hon. Minister and the Railway Board
to give suitable advice to the Harijans
" concerned and direct them to work
properly and get promotions. Even in
the matter of promotions, Harijans
are not given enough promotions. So,
I would request the hon. Minister to
see that promotions are given to Hari-
jans, and they get more promotions
and more posts.

Then, I come-to the most important
subject, namely, the railway line from
Madurai to Karaikudi. I think the
Railway Board has failed to include
this railway line in the first Five Year
Plan. I am glad that the Government
of India have taken up five new lines.
i request the hon. Minister and the
Railway Board to include this line
also along with these five new lines.
After all, it is only about forty-five ocr
fifty miles long. It is a very impor-
tant line, In that area, most of the
people are backward community peo-
ple. Their students are not able to
receive their college studies at Madurai
or Karaikudi. During the last Rail-
way Budget also, I requested the hon.
Minister on the floor of this House to
take up this important line. It is well
known that the people who are near
the railway lines, are able to get sll
facilities, including colleage studies
and they are coming forward, but peo-
ple who are in the area of this parti-
cular line, especially Kallars and Hari-
jans are not able to go to Madurai or
Karaikudi. Therefore. this is a very
important line. Further, people who
are living there are not getting enough
work, especially from June to October,
Government can take it up as a famine
relief work and start this line. Tt
can be included in the Five Year Plan.
I¢ this line is opened, it will help the
people who are in that backward area.

There is another voint alsu. The
present mail vans running with the
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Trivandrum Express between Trivan-
drum and Madras are too small. The
work in the vans is not also satis-
factory. Therefore, I request the hon.
Minister to consult the Posts and Tele-
graphs Department and construct new
vans and supply them for being run
with the Trivandrum Express from
Madras to Trivandrum.

The Chairman of the Madurai
Municipality has requested the hon.
Deputy Minister to construct over-
bridges at Subramaniapuram and
Thirupparangunram Railway gates
It is a longstanding request. It Fkas
not been complied with. So, I request
the hon. Minister to take up that work
also and finish it within a year. Fur-
ther, in the Southern Railway, at the
Dindigul station, the water scarcity is
always there. I request the Railway
Board to find out a remedy for this
water scarcity and supply water to
the passengers without any difficulty.

With these word, I again congratu-
late the hon. Minister for helping the
Harijans in the Railway Department.

=t Qo T AT (FTo9%) :
ISAH AL, TR TF 07 F A
et o #7 9w &, 3§ #8
g T fF adwe T it wEea
9§ 3@ 9§ 0 Swfa o &
3T R WA F I AW IR FR
g g Mfer & ar Y Fgl
T F qEHR §, 97 7 gfie ¥, T
ST &Y et FTHr R wfeE d ek
TR AT F ImEEFaT § 1 Tow
A & F A A AR wAF qreRy
TG N AY A Y, THT e
o g @
R § R ™ F qumw Agwat I
feafe 8 a@w @ § 1 W AW A
s & SfF 90 T o @
g\ ¥ 7 oW Far § F wmr oaw
Wt WERT T ATF &, I F W9
¥ WY 3R T F T A1 ¥ 59 A
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FT 9qT 5o § 5 98 W AR |-
e &, e ¢ar gt & FF a8 19
i 5@ § @ fafe 31 s
#, 35T g aF T afead v
fF ol a5 7 #Y st §F anfead
1 efag dfedY #ga §, a5 @)
g g, W anft 9% W U IT X
TOF &, T AT 1 F AT FHFA
¥, ST FT IqOF N ATEFAT § |
ST B B farwrad @A § T A
g IS 398 I I & 5 o am
gt a1 oF avr a7 gfe
¥, IF FY T 1 9T @ F R
aft fear gm0 g weefEm §
TF TET HgT 97 fF o gu ey avfessit
#T a1 fFdt @@ I &7 foig 3@ &
fod a9 a1 & o= s Qe ¥
T At #Y qeE F1 aE
@ FI g Tifed v eF | wo
& 3R AT T FE@T & | T W
A a1 S gAR W F anfeed § 98
W g & 1 f5 e & T wwgR
AR T ¥ T e F aglena
qgamY §, @1 399 F WgEA § FTH
Swfa & s

FH FH qaT gaT § 5 owmr
fear omar & 3few S ¥ T frar
o § 1 It w5 fa afgd & smredr
TAT AT | FGT WA A FH FG qTST
& fod wW E ™ §, I F Foy
g5 feommw § IR o8 wFw aw
@ §, 3fFT 37 AFEY H, S arar
FAF B N RS, TA 3\ fr
WA g W@, fiw 7
oF e e fewm war @k
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TF TR A 4y, 5 qlt @@ ¥
fod woq 7t ™ ) W g TR
H o aR T e §
HFE aAE AR I #1 Q & fgea’
# gie w47 I F oAEr ¥ oY
HATRHT TR AV I A FAT HrFr g 7
Iq FT & A G & ST G
%9 a3g #1 fawrd § F #% oy ¥E
e % 0T F|ET 7 A0F & F
gagar § fF s g 7 W Fed
7q feszw & a9 § AY = I AT
AR = Ao 5o #E sy
weit &  wE smefml ¥ ww @Ay
TR @ g T §, e e
™ AR @ F foa wwex 7 v
I | f99 7 A9 AFT W & IR
& GwmeT g @ 5T ¥ @
for @iz #r 7 §

™ aE ¥ T AR IR
FT AST & | W IF W WA F
FIE OF IS AW T a9 @Y fRAT 0
& X @Y Afe #1 g9 wE_r I
g aR Fg = AiffE, i
T TS TRIT ST & 39 AT q AT
ar g A §F W afg a fae
wifrfet it o ff w ffad |
FIU W F& ¥ T § | waffesw
R fawifd o 59 a3 & @@ Foar
& A S 77 FA AT § IT B AT
8 i T 97 Fur 9 wwRE faen
AR FgF = TE Ao | N uw Sy
a7 7 AT R 99 9= 9 @ FT
F Ffo 1 g =, 5 w3 o AT
FH g 9w, A% ag § 1 oo
T 7 & gFar ¢ Sfea feedaT -
7% 7 ¥ fod asgm @A =nfgd o
T AT NP FT W F F g
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afm § fF 97 & s o R A
FaR F I 0F Ig@ T § I
afrad aF 7AW qOF ¥ F
FQ g fw ¥ Imi ! F qEw
ar g | e o7 I 9y 3w 77 Fawraw
FCA gt & Y M qg A 1 @AY
g fr v few & o 91 ok R
Tz farFmw w3 € & 5 91 9 g
I @ o7 gar ¢ fow ¥ fr g R
FHEET TF ATy A
TREFaF I AN TNE 1=
¥ F19 g afH gt & forw 1 -
A7 gAY ot #7 dw w<ar whed

AL AW ¥ wHeA ¥ fod %o
=S I BN & foF Tar T @
SifE T F 9R o ¥ et &)
TE # ST SR AHYN 1R IS G
¥ W wY & 98 awr wor ¥ faw
Y AR & TAT WEW AW & | 9 Y
aifed fF 1T 37 ) ffgae 738
a1 q S AN F Ooee WA § 97
F g ¥ I F9 419 § ar iR
qwfon o & afeed & ST &
afd & o9 SR X1 89T 7 8 R
ST S AT F IR § W § I
Tl yamgame I e Faara
& o % QY AT g A ow @
TR H AT AR FG T faewm )
1§ Gar sy g Wifed f5 fer A
guR uT oo 9w AR fev #1 7 faar
T | T AR T AT Y A ARG
ferame Fm =fed |

WY guE Fefed FHAT Ty
g1 &St st Ay &, ¥few qF W
Fr fawrm € fF S & W Sm
W) g€ oI & qiAal &1 Fas -
IR T § | Y wrarsat I W
A na fead 3w & fr o
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FW FY ATGT #Y 47 FF 107 FE
T T IfF ST A e o
T arelY € Tafed 97 X W gfe §
foame 7 & o | o W
T FAfeRt § e g e o
AT F AN F AR H
T e € 1 g ARt T Aw afe-
S &1 a1 G & 1 F 7 T wwar
& a8 w3t a5 &% §, Sfew wmi aw
T e §, R WA F werfaw
T € fF 0 @R ¥ 9w =
AR qoHT F I AW ¥ aX
R 1 B T FF aer
T R € 1 AR Y T A ATy
R & ¥ e Formd § s orgw et
T} ¥R § AR W A1 foRr @
A W R G o TG A s 1
mfeat st Tt § AR qee
< 7 faR 7 o smar s
T RT GUS § 1| F qg qEgw Fav
fR i ™ T e @ dam
N 7= § T IT 7 AR ¥
T ¥ owar I A€ wgfowal &
QU WET TG IS g | @laEn
o TE §, ofFT A aR ¥ o=
o & TR § I § FE T qIA.
& @ I A frear § o
faorelt @aa Y § | W iy fRa
B €aw ) faudt T §Er #
ool ot Y el € oY s awi ey
TFT I R SFHT § [ed 78 diw
T & I | F FE § F e Wy
% fesal &1 A= 3% &) g, afe
S R =W A e s @
ST @ifew #18 sR Aiw T8 o8
FHEA § 1 AR W FT BEA GV, AR
Iq T T g, §X TF FT AYAT WG
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[t To w0 faramew ]
g, IR 0 TR ¥ W
W T g A1 @ ¥ I R
7 areTe AT S9IET Ay § | # g
g fr @9 O 9T 99 qag
2 3R 37 q1F FY AR IF FL £F WS
FRRAGF RS Ami i ar § ?
w4 59 ¥ gfvefafteT § 9K 7 JoEwy
TG AT & | FAY WEIET FY A T AT
-qTE I qaeg T AT |

Moy dFT e v
“F FT F AT AU F A ferwrad
4 & o aF Afewe wfafods w1
qreew § g faw 9 owt A fae
g & fF a3 a3 arfeed § AT =Y
T qorfew § 97 1 39 ¥ weew
TEAT 94T § | Y TAr W 9 S
&, a1 ¥ T8 FW § 6T A I
FY T T T FT T e § g
FEgE: I WEEE A W ¥ Afuw
TEE &, A N I FY T TS FWT
£, fom & fod 98 @a <iw §, IR
A GO FEL AT T 3§,
IR IT FY T FT BAT qGT Gg=av
FRWT@F AT ? TR
fodt Ty THES) FL QT AT Y 9T I
fir wewe fafedts T gorfamT w1
8t frm W 1

ST FO O § I A A AR
forad &1 Feew 59w
g fr 97 &1 @we T R S
% g < g fo fol ¥ YW
Y, F¥ Y 7EE gt §, I aw@
T wEd | 39 aw il F W
aga F9 & 1 g EgE F ¢ fr e
g ¥ uw Wy JET e fewr W
@Y vy ¥ wgT e A 9= 0
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T OF o R Fram o o & R
Ffodi s @ 91 Afwa FeaAr
WA 1 qHAT § TW FT AT
TR g wfedt & w1 dwen
wifed e § &5 X 0F 59 31 o
TR F omF w9 & fas o )

TR AR § QI R W TR
¥ =t F e F a § aeAT Srgar
FraTam ie A o wWré ¥
ARt & 17 F A0 gt A g
wE W Y & 1 5 ey frwraa
& | 930 T QA I T R gare far
T A Fg far w5 Tere AT
QT F=BT § AR Y Ived 90T § A
3WI & § a8 @l M g a<g
fr €, R 3% gl Y I T
T | 3T ag e § 5 3F a¥ o
g ik Y 3% ] 7 78 faww § T®
a1 T § 1 qR A § frogm
W AR FT FW A & 91 F
FoT Feae fawew & F1§ dar g™
= & sl wmde @
AR S S GI FH F & Y SFT
aad |

AR Yader Seerfeww I a<g,
47 gifar s & q@ @@ i<
fa e F Frw T fFar 917 )
@ aF 3FI fear e ewar
FAE & ? W AW A T L A
frare %A1 § | orAR Raw F AR
# # Srar § W) faed & ar A S
ST g | S o #Y o &Y frare
BT E | ORI €3 IX TF 3FI
& 9T 91s a9 ¥ oW § | g% -
9 ¥ g0 a8 WG WA TAT q4AT
T g, fow & g &
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Go wEAT g WEMT qg I I T
g‘uw%«%aﬁti‘aaaaw&
sfir far a1 € 9 5@ qG@ R%e T
atn’aﬁmwﬁfu'aﬁé'liow&aa
Yo7 A 2T § W} Q%o T AEAT
a7 € R T T@ ¥ qG o0 w0
aw@iméuugmmﬁgfr
@ WYY FE SRl O AT € 1§
=7 AT ¥ FT greq 1 a7 q@r T
ST TEa S amg FY fore @
gﬁﬁiﬁ%ﬁﬁémfﬁarm
%&é‘ﬂhmmﬂmé'nﬁ
<te 7@ wodr wifed 1 dfew g A7
@ ae 98 § fr oo o A §
a—ggﬁmﬁ'wgté',agmmm
mg‘wsﬁ%mmé‘nmﬁi
qg Fiewe fawew fomar ooy @
@mﬁrmﬁﬁmﬁ@wﬁ,
g F a=d qIw el o LAt
q7 w=Hr NG qEEAT & F

& 3 g § fr ot W 7 ¥
aeffr awd @ fr 5@ T0F N
P @wme ¥ ar s fEr
i § ToT 9 | 99 @ AH T
<faror A, gar gt fF 7€ 771 I
a’]asa‘ma-@,faﬁw%a’rémmwt
SaTe A AT | T X9 A A TG
qfeet & f5 FigE faeew F1 ST
a1 ¢ ST ag FEHE I B FA
z"a‘rﬁ‘mﬁ’ﬁraﬁiwﬁaﬁ
memraﬁmw
T ATt w7 W7 SEY ST A o
fr g faew ¥ fraar s (R
WSETAT SO § | # A F E
ﬁw@ﬂmaﬁmwmﬁw
o | ZE fogaa agdY § I qATH-
S Tl & | R gy AreET
ﬂ%f«tﬂ@a’ré,wzwzmﬁm‘i
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FRe AR E | 9w AR TR
fosraa Y wrdrg & dsE ¥R
95wt fredt & 1 dfeT ag 9
g E R dad g A
T A gefe ¥ AL ST Y 7g
o WH AT HT AT F AT T IA
wﬁhmnmﬁwqw@éﬁs
T ST 9 g ga § ar ary e
g farer § 1 se STy gt ey
£ ot st frer Y o & 05 A
ety Fredfy € 1 A ® T8 A9
i T X frd AR 'aT 9 A
&1 3 W | Wil ag e -
Zw @cH g TfEd, FIF T9 B T
T g & i S FY ady NS SF
aret X ¥ ) arw g ¥ fod g
wrfed @ g e fraan &, e v
§ | T @ @ TRy A A
e A et | @Y R AT A
FEa g 5 o9 qwe X § Srar g A
T A N A F@r fF A /T W
o |, Wi @R fee T
Tei frelt €1

gt gAY HAY WERT WA T
YW IRITMI R QLT
WA ¥ qe g AR T8 AT A A
& 9, S Y AT q I, I
q=x St g gaEw fefke §, 9w
&7 & 9T § fF g T8 A IR
¥ TEER T/, AT W € A} AR
qE XS FTEA FA AS1 I
am ¥ o woge FO0 fF F 3T A
ferfee # FTT | T @ W AT
F WA #T QU qEEAT AR T
guT A ST A § FIA I5A FIF
TS AT agT 4T ¥ T AT
@énwﬂiﬁﬁvﬁ?ﬁeﬁﬁr
F & AT A R AT GG
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[ o wro faam@sr]
¥ A F fam & A ww |
W g I Y I s F wfwEw
FET Ifgd o

TR TR F g § qATT Far
g

Shri C. R. Narasimban (Krishna-

giri): I missed the bus in the general
debate.

Shri Nambiar: Now you are in the
bus.

Shri C. R. Narasimhan: I am getting
the train all right.

Mr. Deputy-Speaker: The bus will
speed up.

Shri C. R. Narasimhan: Sir, the Rall-
way Board has come under severe
fire. It is natural because they happen
to be the brain trust of the great
national undertaking and have a heavy
burden to bear. But we have to re-
member that the Railway Board in
running this great concern has to play
a dual role; on the one hand they have
to see that the concern is run on very
sound commercial lines and on the
other hand, they have to see that the
entire scheme is kept within the con-
cept of the welfare state that we want
to usher in., I am of the opinion that
they have done exceedingly well—
thanks to the very valuable guidance
they have been receiving from the
Minister and his colleagues, Deputies,
because they are men of sincerity,
understanding ...

Shri Nambiar: What not!

Shri C. R. Narasimhan:...and sym-
pathy. I want to ask for one or two
explanations. How is it that the Rail-
way Board has not thought it fit to
start a mechanical engineering college,
say, in places like Chittaranjan where
there are ample facilities; where large
undertakings are being installed? The
country: needs high class engineers,
mechanical engineers. There being
all kinds of facilities in a place like
Chittaranjan, I think it"would be desir-
able for them to start a large-scale
mechanical engineering college there.
They will have a good supply of quali-
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fied engineers and will also be able to:
spare more engineers for; the other
sections of the State’s activities.

Regarding the Integral Coach Fac-
tory in Madras, I learnt the proposal
iz that after the coaches are made
there, they 'have to be sent to Bombay
for being upholstered, painted or
something like that. I wonder whather
that is necessary, and whether it will
not be better if the whole thing, the
entire construction, takes place in the
same place. What is the necessity for
despatching these coaches, after they
are built, to Bombay? Ig it necessary
to give them sun-and-rain treatment
at Bombay? I think it would be quite
simple if the entire work is done in
Madras itself. Otherwise, it could uot
be called ‘Integral’; it would be inte-
gral only in name.

I am sorry that in the case of the
Bangalore-Guntakkal section, the Rail-
ways failed to fulfil the needs of the
Manganese ore trade there. The Rail-
ways have failed to meet needs of the
manganese export industry of Mysore
State. They had built a good foreign
market and at the crucial stage, the
Railways having failed to suppiy
wagons, the export market is lost and
other foreign countries have captur~
ed it.

The report of the Director of the
Geological Survey of India shows—I
want to read an extract and place it,
through this House, before the Rail-
way Minister and the Railway Board
that:

“The Shivarerys contain several
million tons of workable bauxite
of various grades and verhaps close
upon a million tons of high grade
ore. The working of the deposits
will be easy and transport best
arranged by means of an aerial
rope-way to the Railhead.”

If and when the occasion arises, I
request the Railway Administration
to carefully consider this. (Interrup-~
tions). It is in my District but it does
not form part of my constituency.

“The availability of electric
power in the same district makes
the utilization of these ores for
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metallurgical and chemical pur-
poses am attractive proposition.”

So says Dr, Krishnan of the Geologi-
<al Survey.

I wish to refer very briefly to my
pet subject—the dismantled line. I
Thope the Minister will not fnd it
‘wearisome.

Shri L. B. Shastri: A full answer has
been given.

Shri C. R. Narasimhan: I have an-
other aspect to discuss: the economic
and financial aspect of the dismantled
lines. I know these are 800 miles ~f
dismantled lines. Rehabilitation of
Railways will be a “farce”, if dismantl-
ed lines are not properly attended to.
On these 800 miles crores of rupees
have already been invested. Simply
because for the time being you are
not able to collect a little more money
to keep the concern going, you allow
‘the entire money spent to lie idle.
It is just like collecting crores
worth of cement in a place
and then postponing construction of
‘the dam. The bridges, the culverts,
whole Railway stations and the build-
ings are going to decay. As a matter
of fact, I have a grievance against the
Railway Administration. We have not
peen told how much property was
there, how much was spent on these
800 miles of Railway lines dismantled.
What is the present book value of
these things. What is the care taken
of the buildings? All these things we
have not been told. And that ig a
serious remissness on thre part of the
Administration. I would have been
happy if a certain amount of informa-
tion on the financial aspect of the posi-
tion had been placed before us. They are
themselves not having this picture be-
fore them, and that is why they are
ignoring the case of the dismantled lines.
Otherwise, I think they would have
gone about it more quickly. Though
their report says that they have satis-
factorily dealt with the problem of
the dismantled lines, my own feeling
is that they have been broad-minded
in taking up broad-gauge and metre-
guage lines, and they have become
narrow-minded in the case of narrow
gauge lines.
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Mr. Deputy-Speaker: That is why
the narrow gauge was dismantled!

Shri C. B. Narasimhan: All the lines
were dismantled. They consisted of
broad gauge, narrow gauge and metre
guage, but in the case of the restora-
tion of the broad gauge, the Railway
was broad-minded. Metre-gauge also
went with broad gauge, but narrow
guage hag suffered. But I am very
glad the Railway Minister has, in the
general discussion, promised to consi-
der the practicability of restoring 75
miles of the Salem Branch lines. But
let him not, in dealing with that ques-
tion, be afraid that the line may not
be economical and so on. I can assure
him the place is not what it was be-
fore. Actually, a Rs. 2 crore irrigation
project has been sanctioned in the area.
Apart from that, lignite is being deve-
loped which will be followed by the
development of bauxite, magnesite,
chromite and other rich deposits of
minerals, Within the current and
succeeding Plan periods all this will
be exploited, and therefore, for the
Railway to come in there simul-
taneously with the metre gauge be-
tween Salem and Bangalore, will not
mean a loss to them. They can bold-
ly go ahead with the scheme, That is
whai I want to impress on them now.
I will also add that there shoud not
be delay in the restoration of the
Salem dismantled line, since justice
delayed will be justice denied.

st AR (TTACY) TSR
aga, ¥ AW F FHAR AT E F
AT F AR AT THRAT TE FA FT
arewre e far 3fF 3 AT @
fir 9u ¥ fog o fme &1 Y AW
3 wwg ga fFaT §, 98 AT §
A & g i AF g OF ATEE R
AR fare A Twa A AT ARRAET

-~

L0

Ty 9ge A g ag. € fF
gaqaw € & 3% § 9 gIR A
gam, 17 NT FT §9X AT TG 4T |
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[ ]

gaR ag &Y aET g A Eal
T 4 st ot &, Tawt e
BTEA AT AT Ffgd AT TRy A
¥ faer 3T wifgd | Tl WX I
TRIYT F A Y THATYL,IFATIER,
AT AR FAreAT g% S AT ALY
%A 21 faat ) firar 37 ¥ a7 HIAET
A SR & & fyet | Are TgEH
#F ot wrgfaar sy Fieard g &,
T & s A | Q@ faet &
T FTH e g a0 | gafed
| AT WT I F qGEAT AGA
&0 AR wrae fag gnm

T & ForEr WA F A JWg
o Ao F @ FAAQ §, IAH
s ara =4 feur st Arfed wite
WA | wgd AN F FEATCAl A
e o2 & T §, 3 @ 9T A
sodt §, afs® a8 99 T WA W
Todr £ 1 AT YO HTEAT T S ATHT
R AT FTH FTQA & Fa BT IE B
5T Ad fRLT ST | gAY W7 WA
7 Fifve 3TH BT F AT ATIT § FaT
fF = ¥ quw wam fgar g, W
fod oot & gt I |

o 7170 FY ag WY 9ar agi fF
zA & F14 o1 uf@r faaar w2 faar mr
2,9 g wmw § @TaraRar 9w

Hro F qar &, fee wr FE AF A

A8 qarar fF @ HnET 91 FE Y
A oF TTHT #1 §, 97 71 A afgy da
#re FT TFGT FTT FC FT 9T I8 HY
Jg FHEr A =% A % g,
F4T §51% 9A F §r4 fFar o @1 ¢ o
3 §F tfcar F1 QL a9 F AT B At
1 FT frar dfew sl saq 1 §
faaq mge @ dio F (fear § Fm
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FH G AR I fod wawm &
I FT AT § ACA ST T F
fod 98 &, 97 A9 A AR qTACA
& it g ar srrer @ I wwear
FTH FET LT § |

gag qF I & 95 FT A0,
FT AR ¥ FT FW FIAT TG E,
A F 1w T Ao F AT F w0
AT TEAT &, AR Aw I@F § R
I FT FH [RAAT TOEE §, WX
A F FHIH F TN AHRS AR SF
A 1 AT @ FT IFAT ARFD P AAMT
7z W B¢ SiZ A wAIESE g
§ u% WA w1 TIAM A5 A
# awig & wF afer g A0
a4f s v § AT HIET F fMed
# awa ¥ ST Ay gEIr g 4E AT
FR AF AR T AT AT WD
ofiar Fa< 78 F OW A G I &
gafad e 70 ag v & 5 9 W
ufear IR e & aurg fee & @
W F< fgut siva T axaT #IT e
& foa 97 #1 qgfeq F92 7T wF o
o feaT & gAR WA WA A g7 e EA
Y renr @ fF 98 @ AR e 3 A
Rfgg F A A swilg F3@v g 5
W T A AL A a8 AFTRA &, T
T AR AT & AT IR T GARA
FT Taed FG |

WA | AN 7ag< ghrad v
& 7 2 A F ol wraFe WA
SHTET S4TF FET 3T A A FFALT J@T
war & fr w7 et 323 § F15 a9gT
gfias & @ 39 ® AqQ | F ol
E guar N BIAFIAT E \ X
o A1 FFers: 5 fogfan & Tz & QAT
(@Y @Yo o Ao AT AMM Y
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& 4T 381 71 famr @ gw A fed
Yoy ok §, 9 o S o A A
aYo Fo Ao TTH ITHAT FAET AT
AR T FarteAtaT FAE T AT
off, g7 Y gfaaat #1 fast T T@
ard Seot oY Fax gfaaw qaar §1 T
#, 3t 3g A aoft aF @A I A
A & wreTaT wETT Ag FT AL E 1T
gfaga #1 ol a5 WA O F AA
adi &1 & fora w1 adtor ag grar g 6
Fgt 9% IF JEAT § AV AT AIGE FH
FTR 1 § I F A A AFwAT A
wa@aT § g 4fen 7 0% gu & | 9@l
F Wy wage fmm 7 SR W
SAady & YWY R &IEF 5 Fifen fear
fra R A€ 7 TF FAST J51E, IA FAHE
# RAE W 30 TATLT G L’KY BT
g gf § AR 98 7 A9gd ¥ 2@ A
uftad, FaS AR HERITET F AT@AA
&, 97 1 A Y fFaT § 1 79 F ASEAT
1 g & 1O FANCCAT F JALS F
T 37 B d o frear ar frw A
ag a9 TR A A FeArE
m%g«iwmaﬁ%mqﬁm
Wﬂ?ﬂﬂﬂ%iﬁﬁ%itﬁlﬁ%ﬂ'ﬁ
sfae F¢ & &, 99 F7 AT FFL A
2t & fr ag aveaTd 4 9 & fod
ST org 2T TN &Y E & ag WA F
AT AT AHATH & g™ 9§ &
7@ it @t T &Y ATerEd g AT
#g R IT F O A T TF AR
a’flammagerﬁm%w? EE]
39 FY I9F F HTL A4Z AT A
qrg #Y g fedT @ 9@ F ATLT
- SR qET AR amA gty w9
@ a9 r wgar § 1 & wmear g 6
Hr wEET AR WA A 7@ AR R
ST & W% 7 Y oF AN g ATt
25 ¥ #a R §, 59 A1 gey foar w1
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AT Y T 9 T FY I Fy grAa
s oY, ag 97 w1 freAr wited |
Ry @A AR S
amefrdt #1 9 2 gereR faemr §
I ¥ T AETH g & 1 AT
T ¥ W AW § T FIC AS qE FA
T @Y a1 39 A 3N gewy e
Tl &, S 9 o & e A
AT A FT S0 ¥ 9T W W E”
FT {3 92 FIU FA 9T EY I B A
Qe faear £ 1 g9 &1 A g oA
ST 1 F g & 7% AW g F T
F NG TS F I FA ASE o
37 F Fgad 9T & wwdT §, 94 AT
aF SIS T STET SAT AT ATEd
stc WAt w1 W ¥ ATER S
w7 37 Y frear § 98 o 37 Y AG.
2 ¥ froar iR | A S S H
wETE W fawaT § 99 ¥ AR
F Tq AT B F AT A QT § 99
qT ¥ weEa frear aifed | fow
AE ¥ R 3 ¥ e F 9™
AT d | W A S F S w7 Gl
weREE T ser o, faw e
qreaTs X &1 ST gereR figr s
gruagai g e Mo §
w;f‘eﬂ@mﬁmﬂ@mﬁéaﬁr
coew firear arfed o

g ¥ 918 ¥ To $o Ao # W
NfaR T & 97 F R 7 F
AT § | I AT S qAEE, 4
mwﬁﬁmgﬁw

- #Y By =rfed | 9 AR F WS E

TEAT TIAT §, ST 9 FY N IS
fred wrfed ag 9 &1 Tg fred &
AT A G ETRATAF
AT &, I B A 9 qored Ag
firear | ¥9 aXE WY ISF AW BN
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[ =t aremy )

S I AR | @y DY Fer
Tfed 5 saE ot sgwm T R
® I R e oy gar § ar |
HE IS W A A & a1 - A
& AR A W v ol g, F
AT FATE 1 47 A 9@ AR
A 9 ¥ A A Ty
R | IR A 1T AmfgE ¥ Iha
¥ 7% 73 frar a1 fF wex AR HTIT
A FT fewrr frar oma | WY AR
FT IS I § frg F7 AwAT §
E/aR/so § wait/c ardr R¢-2 Yo
M A R F A F
FoRTT 3-t-vo ¥ fpar ww R
2--¥R ¥ 37 Fr Ry asnT ¥ far
"9 FfE aft @ wHo $o WRo F
RE X we A fgar &1 afex W
AE FT AW fadred ¥ T WERT
AT ? AT FT 98 & F W ATFH
A AN § A 9T ey a1 A
¢ sq Far =rfed fag war @ g
FRAT AT A 7E7a 9T A HA
cAgy ¥ ?

W}Wﬁ'ﬂ'\fﬁ'\fmw TFgaE
TR W gam sm o §
FAFfEr NN aemgm o e
I F7 AH fEEraT ¢-0-ve ¥ Y wra
AT 3T 1 W THTAT 9-9-¥% ¥ iy
- T Ig 9 s gt gam
agl T TEEE FreAT A7 g
FT FY &, ITCag X9 FY W T
FR, w7 98 92 uwgham ¥ w9 7
F & g ArF T w1 wwA
I AT AT FArE ¥ oA v uEy ¥
TIEY Y FIAT TLATE, T IG T ALY
RIERGEIEICE Rk K Cii]
e &Y, g9 S = Qe | A
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a7 quTT § fr @ wfea 7 age
ol & fod Y foarm &7 o
& forw & foR otre F A aer AT
freer §, 99 o qur g e @
A aoft aF e F 78 Fard; @
il ot graeg 3 A & w7 Readvarr
2% & oA awEr 9-2-v] ¥
faat s

IR "G qed, Ay
AR T ? AT F qf frae R T

&t aAr ;- # Q) e § o
FT g0 F 7 I wAwlAd F AR
| %% ga@ ug ¥v 06, ;fe 9y
AT ATAYL 3T | AT AT A
Fer fr frdt Tt § oz A g,
frdt & qrit 7@ g, wifex =@
X AT I50E & | 5H &Y I9G A AATAT
g1 7 a8 & f5 g7 warfwa |
qR afqare s amr adi frar smar
qre &Y 39 T &2 F% Arleat F @AT
qIAT § | 8> 4 T A1 AT R IT AY
7S 92 Fr gL 7 foraer wifent fedw
QETHT &1 gadY § F% | FfeT a9
W fearddz I7 A1 g aLH STA
i Fif wear & 1 A 58 A
qufes & wrar § 5 9 s 9@y
@ & e e mfsat TR w3
¥F g7 7 QuAr A Y FToFIIAH
FX ? ag argAfsa § | g3fHT o aE7
FL AT IT B HIF R A FaAY
& Er F grArfas A7 F fod w1,
STA AT WA T ZAqre & Sd )

AT A WL AT FY AW A@T
19T ¥ g WY AR A A
A W AW wed | four §, vw F
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Y GAR A g | g wai W
®T A AR T § 999 T A AT
FT a9 ¥ N aHAH QA & 9w A
TE AT Afwe 7 w1 @ @
fFar g fr wo o &% o frar g o
e ¥ fassraTe T ST @)
Te® ¥ St & arfeat wwdt AT <@
FA T WG W AT T ¥ FH qW
mfgat wodt wifgd a1 e Fw @
aFt § 1 g T 9% ¥ 97 4 M
qut & sforEre fem 7 oF @A)
IO & I T &) AT TS FT TAAH
FI 1

¢ MIMR ¥ THRTYR, FAFEE,
TS ATOAT TF TS BIEW;

2. FEATW ¥ IR, T I
FT F TG I §F | ;

3. TR § GO g TR ST
¥ oagw § |

¥ AT g T W ¥ ww aiea)
F for faamr & forw R Y & omar
§ 99 ¥ 3 W% wrEd wodT g 91ied |
Mr. Deputy-Speaker: The hon. Mem-

ber is going on as long as a goods train.
I am sorry he will have to finish his

speech now. Before proceeding
further, I would like to an-
nounce the agreed cut motions

on Demands Nos. 3, 4, 5, 6, 9A, 15 and
20. These will be taken up on the
next. day, and before that, they will
bé’kirculated to hon. Members. The
cut motions are as follows:

Demand No. 3

Cut motions Nos. 96, 225, 227 and
239.

Demand No. 4

Cut motions Nos. 37, 44, 107, 108,
100, 246, 264, 255, 267, and 39.

Demand Ne §

Cut motions Nos. 112, 274, 277, 280,
282 and 286

772 PSD.
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.
Demand No. 6

Cut motions Nos. 47, 115, 290, 293,
291, 294, 298 and 302.

Demand No. 9A

Cut motions Nos. 49, 121, 125,
316 and 426

Demand No. 15
Cut motions Nos. 59, 60, 138, 139,
337, 338, 341, 350 and 358.

As regards Demand No. 20, hon.
Members have stated that either cut
motion No. 156 or 384 may be taken
up. Hon. Members must choose either
the one or the other. I shall choose
the bigger number, namely cut mo-
tion No. 384. Bothr of them seem to
relate to the same matter.

These may be typed and hung up on
the notice-board.

Shri Vemkatraman: May I suggest
that these may be circulated to hon.
Members along with the agenda?

Mr. Deputy-Speaker: Yes. After all,
it is a small list, and let it be circulat-
ed to all hon, Members. This is the
agreed list of cut motions.

Shri Nambiar: We have agreed cut
motions only up to Demand No. 6. As
for the others, we shall be supplying
the list’ tomorrow.

Mr. Deputy-Speaker: I would not
allow any further agreed or non-agreed
cut -motions tomorrow.

Shri Nambiar: We have agreed
cut motions only up to Demand No.
6. There is no agreement as
yet in  respect of the other
Demands. The different parties have
given their list, and we shall be giving
the list in respect of the other Demands
tomorrow. We have given agreed cut
motions only up to.Demand No. 6, be-
rause we were told that we are go-
ing to discuss only up to Demand No.
6.

Mr. Deputy-Speaker: But hon. Mem-
bers may make up their minds.

Unless the list is ready, I cannot circu-
late it. And moreover, how are Gov-
ernment to get ready for their replies?
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[Mr. Deputy-Speaker]
Tomorrow is also Sunday. Hon. Mem-
bers do not seem to appreciate the
implications. They think it je merely
a matter of sitting together and spend-
ing some 15 minutes, and that the
rest is all the duty of the Chair. as
if it is not that of the Members of the
various Groups. If no list is ready
with regard to the other cut motions.
I shall start with the earliest cut mo-
tion appearing on the list in respect
of a particular Demand, allow all
Members to talk on it and when the
guillotine comes to be applied, pui all
the Demands together in the guillo-
tine.

Shri K. K. Basu: We shall give the
list by 7 p.M. today.

Mr. Deputy-Speaker: In addition to
what I have read out, jf any more cut
motions are proposed to be maeved,
hon. Members mdy give it before 7 p.Mm.
I shall not allow any other cut mo-
tions to be moved on Monday or
Tuesday next.

[PANDIT THAKUR Das BHARGAVA in the
Chair)

AN AAHAAST (AFSR 7EF)
o #7 aTew, 98 fearr @ § fr 3
T ¥ 92 W T wERT A w-
R W AR F § IR oy
3o frar § 99 & fod a8 TraaTe &
mé‘uﬁ'mméarg‘,%ﬁr-rwg
39 frars # @1 w9 ¥ for gy,
afes safod i o ¥ g w7 wghen
AT & 9 & TF ATH R T A
¥ @ &) 7ufv aft ag7 9 w<ar
§ AR N TS FIATE 39 7 ¥ TF avar
1 AT W 7 gar, feR W e ey
T § 3R I AR T Y W §

TR W T A WA TR g

g AR A3 fea war wF *
fom 7t TT g

WEF TGN qF ad § ooy
¥ @ gy IQ § A% I7

Railways 1448

AR R wERT I = ) afk
I A AR s @ frar S Ay
gﬁmm—ﬁﬁsﬁ%ﬁﬁ%mm
iﬂ%ﬁmﬁmafw%awfmﬁrz’ﬂm
T N WY AT T &, w@ A oEw
FW Y QA gfee ¥ FeT AR | oF
T 7% § f5 78 Frafre s § ok
FaR 7€ a9y vafow gAfR e
&, siq aaaTiE @ ¥ W gw Ay 3w
#1 3@AT 9T R T AT ¥ A A
M 5 FEEEIRT I W ¥ e
@lﬁmﬁsﬁ‘a\mff@mﬁg
arT 9&< § 5 74 w@ey # 2@ e
TIX 7% € IR A I A QY w@r &
I FAGTARW F o0 F fod g oF
e agzags wrd | ool an
T &V OF ATAT AT QX ST Y, TRy
39 AR gfez wf § 9 78 uF s
aw & 1 9y afz Gar &t fe AT
faqar da1 &, WF A A foar
ATASAT §, I AHEAY F ¥ 9 qav
frete FT argar 9 W FE ¥ dar
frws #< afe g7 F99 sy wig
AR AR WAt feaay wrd fr gw
A g s faar ag s fean, AR
afs gart waw AT @ @ I R
TR Ag |WOT T4 A ¥ A
wTd 5 o &7 g g srrew A qg
oTE fF AT B W awE S wear
Y § A T T & At a8 A%
T & 1 fedie A 9gd ¥ ek amy
AT FY @A § qE AT THT AR gAY
F w0 fr g, WA gar § 1 w9
@, Yo FAT W@, fefadmy &
2 @ g fefads 1 W oY s
BT & A wrfed ag 2 fear mar
& | 7T g Y ug gfe @ e @
f& g o s Qoo T
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#T & | 9T g 77 76 Qoo FAT
mwaeﬁwm%:rggsﬂmam
g fr foaoar ew fedfadaa ﬁ]er(is
W/ E, I ¥ W ogArw foyadz @
g § ? A 3@ gar<r faart gf &,
St %9 39 7 gant AfE gy vf §, 34
# AIRA F ford faqar war gw
fositfadar w2 & frerad & 9@ &
FTIR AN ? gz gw I
e ¥ 3@ v & 47 5§ f5 ag &
I ERA A GAr &1 A
Wy AN AR ¥ Fgar fr A <
gfe ¥ @ F I fawre 7%

g a5 asar § wafw
TR qgt aar FEaT and, ST Iq ¥
T B a9 Ay &Y, A I @
R AT AR @A § 39 F g wA
1 E A Ag 7 5 owagd ¥
wfT gArT g& Y &, Afmmy wge
#1 faaar € 99 & oY 39 ganr g27
2, R Ay F foar F gaiar
fear wma 48 #9 § | 9GT ST F
|9 gF & g A Igar g fy 3
T THFTFE & a0 w79 wA & 4T
TEY 1 95 A F3 A g A FY FOOG
frd 1 7 37 F 78 feqaar smar
a1 5 Fax  uwiaddr fradr €,
lat R T A cAfTIN fradr §
g 99 T A T agAE qr dF
TG AT A q7 AT 1@ A g §
# ag g fr WX A wdag Ll
BT Y Ig aTId F gw T F aw
= gaar sfaw w4t frar &, ey 3a &
T X gAY 23N oHFadr frer
& 1 afz g @t X 91d AR -
R gardy =% @t wmw sk gy
T & a5 I, @Y § 7N R ¥
T o F fF 39 a6t F 12 Ay
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rgrirmrrwri!m’r{ﬁrq TEI W
T B TSI

A IRwEF Ty
S & @t 7 fear a1 ear &
w#umﬁmg&eﬁzw%w
&1 98 7 wat aga 59 fear s awar
& 1| T ol gw v FT qiwT AT
g ? anx ¥ #A9 w0d #7 w1 AT
élﬁ'ﬂz’%rmﬁcra'rﬁ'm@mﬁr
ﬁfnﬁw%e’r{wwgmmlag
f&T et F s &, s % W
& B 9 T F9 §war | gw Ty
g S 39 @1f agw N wm w
Gﬂéfarﬂ"ré}e«waﬁrwraéi
¥R 9T UF G AT °97 R ow 6 ¥
WA 7 F0T q16 waw orEw T 57
I9 AT IR TF AP 7 99 W
a1 fRar | 99 ARt ¥ fardax o
T W WS G4 foar 1qr, 75 wovar
7 | T aTR 7 giw AT garT wd &
fod @rs | I3 R IIT T 97
AT ot fF war Ja1 IR
IH X A AT AN 72} oY
g TEIEA FIT | Jg0 9T AT Fgd F7
ST a3 § fr aft Wy 39 wFR ¥
FTRAENRAT TN 1 @wawg s
A § ISA Ay sqvavhes AR whe-
AT FAY I1fed 1 afg ama A gwae A
TG 36T AT 7Y Ay sferae sa @
SIY 3T FY AT qeer w3 ITF QA
T W fewed I AW 1 Tw w7
AT a8 g fs wro Ay arw A
& )

Mr. Chairman; I have got a long
list of Members and I will have to be
strict in apportioning time. Otherwise,
I will not be able to give a chance to
a number of Members. I am afraid

the hon. Member will have to finish.
at once.
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=t gRgAawen: oF fme
Mr. Chairman: The hon. Member is
a senior Member and he must now
finish. I know the hon. Member has
got something important to say, but
I have to observe the fime limit.

Shri Ganpati Ram (Jaunpur Distt.—
East—Reserved—Sch, Castes): All the
Members must be given chances to
speak.

F R AR TaR fefrat
%9 44 a1 @A ATEATE |

Shri S. G. Parikh (Mehsana East):
I have a few points to make. Regard-
ing the difficulties experienced by
passengers between Ahmedabad and
Mehsana, several representations have
been made by the passengers associa-
tions and in one of the booklets I find
that the matter will be taken up, but
till now nobody knows when it is going
to be taken up. Of course, it has been
promised that their difficulties will
be looked into and set right.

The next point is that the detention
of railway trains on that section is
very great. Sometimes, a goods train
takes about six to eight hours to
travel a distance of 40 miles, whick
in normal time it will hardly take
three hours. The intensity of passen-
gers is alo great; the train is over-
crowded. If a double line is there,
more trains can run and it will re-
lieve the traffic congestion. The hous-
ing problem of Ahmedabad also can
be easily solved, so that it can run
as suburban traffic. Last year when
the hon. Minister visited both Sabar-
mati and Mehsana railway stations,
he himself examined the position
and promised that an overbridge
would be constructed as early as pos-
sible. At that time some prominent
Members of Parliament were also with
him. At Sabarmati station, the broad
gauge station is on the other side and
the traveller who has to go to the
broad gauge station, has to cross the
railway line where shuhting is going
on almost all the time. I think about
half a dozen fatal accidents occur in
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a year at this station. At Mehsana,
the position is most difficult. Most
of the Railway employees are saying

-on the other side of the station. Their

children and womenfolk and peopie
who go for social calls have to cross
the Railway line where shunting goes
on all the time. So, the position at
this station is even worse.

Another point about Mehsana
station. In the last session I had put
a question on the diamond-crossing
and asked whether it was working or
not. The reply then was that it was
working, whereas the real fact is that
it is not working. A sum of Rs. 75,000
or so has been wasted. I have per-
sonally seen this station, because that
is my constituency and I have to go
several times that way. Replies given
to me when I made enquiries on the
spot were to the effect that the cons-

" truction was faulty, that is, that the

platform is short and that is Jhe
reason why they cannot have double
trains on one platform. Not only the
diamond-crossing is not working, but
a staff of eight to ten watchmen has
to be maintained. Money is wasted
in this way and it creates great hard-
ship because people, who through
oversight cross those parts, are held
up and fined by the court. Further,
it causes considerable hardship for
the people travelling from Ahmeda-
bad and Bombay because when they
trespass inadvertently they are
caught and produced before the court
and as such detained. If they are
not going to work the diamond-cros-
sing let it is be fenced at least.

I would particularly request the hon.
Minister to have more inter class ac-
commodation on that section, as at
present inter class compartments are
over-crowded. If this {facility is
given, probably some middle class
people can travel by inter class and
the congestion in second class com-
partments also can be relieved.

Another point.

6 P.M.
Mr, Chairman: I would request the

hon. Member to bring his remarks to
a close.
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Shri S. G. Parikh: 1 would endorse
the views expressed by my friend,
Shri Khandubhai Desai that the fares
for air-condition travel should be
increased considerably, at least two
and a half times as suggested by him.,
and let there be™no more construction
of air-conditioned coaches.

Mr. Chairman: The bell has been
rung twice or thrice. I am afraid
the hon. Member has to stop. Now,
1 call upon Shri Gurupadaswamy.

Shri M. S. Gurupadaswamy (My-
sore): I have not got sufficient time
to make a long speech and so I shall
confine my remarks to a very few
items. I can only give a catalogue
of them. More than that, I cannot
do justice to the matter.

The main trouble with the Indian
Railways is that it lacks imaginative
and inspired leadership. I have got
a paper with me—Eastern Economist
—which is well known for its mode-
ration and also known for its pro-
Government views. That paper says
that the Budget of the Indian Rail-
ways introduced by Shri Lal Bahadur
Shastri on February 19th, was one of
the most colourless records of work
that has ever been placed before the
Indian Parliament. The root cause
for this is due to lack of imagination,
as I said, on the part of the Minis-
try who is running it. I ask whether
the time has not come to revise our
opinion with regard to the method of
managing the Railways. It would
seem to me better to scrap the exist-
ing way of managing the Railways
and have a corporation instead. We
have been having a bad experience
of the way the Railway Board has
been working. The members of the
Board think that they are the guar-
dian angels who can give expert ad-
vice on anything concerning the Rail-
ways and they themselves need not take
advice from others. This complacen-
¢y on the part of the Raflway Board
is rather very unfortunate and it is
increasing more and more nowadays.
I suggest therefore that a corpora-
ton would be better than the exist-
ing metnod for managing the Rail-
Ways and the corpcration may be
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given full control over the Railway
systenu.

The next quesuon 1 want to urge
is about the policy of the Govern-
ment with regard to the opening up
of new lines. I suggest that in the
priorities, which have been catalogued
by the Minister—I do not say that
they are not proper—South India is
comparatively neglected. The first
priority should be given to the de-
velopment of South India. I submit
also a few local demands that have
been made by people from Mysore
from time to time. There is a great
necessity now for a rail link between
Satyamangalam and Chamarajanagar.
The Government of Mysore promised
to take up this line, but unfortunate-
ly it could not fulfil its promise be-
cause the Railway system was handed
over to the Centre. Even the Central
Government promised us that this
line would ‘be taken up, but unfor-
tunately this promise has still not
been fulfilled.

My next point is about class II
officers. There has been too much of
discrimination between Class I and
Class II Officers. This discrimination
should be stopped. These two elasses
of officers perform the same duties
and shoulder the same responsibility,
but still the discrimination is made in
their pay, status and conditions. It
is a blot on our Constitution. We
talk of equal opportunities. ‘We say
that there should be equal - pay for
equal work. Well, these two classes
of officers perform the same duties
and responsibilities, but why should
there be a discrimination? I repeat
that this goes agaipst the spirit of
our Constitution. This should be
stopped.

Then I come to the question of ex-
MSM Railway officers. There are
various cases pending before the
Railway Board. These cases have not
been satisfactorily settled. Unfortu-~
nately, there is a feeling among these
officers that they are receiving very
bad treatment after integration. I re-
ferred one case to Shri L. B. Shastri
some time back and he promised that
the case was g just and genuine one
and that it will be looked ints



1455 Demands for Grants— 6 MARCH 1954

Shri L. B. Shastri: I certainly pro-
mised to look into the case, but I did
not say that it was a just and genuine
case. How can I say that unless I
had examined the papers?

Shri M. S. Gurupadaswamy: Unfor-
tunately the memory of the Minister
is very short. I have again referred
the matter to him, and as I know
that he is a man who keeps his word,

1 feel that justice will be done. There -

are other cases as well—nearly thirty-
five cases. All these cases should be
satisfactorily settled.

Lastly, 1 submit that there are so
many complaints regarding the pur-
chase policy of Government. We are
not having any definite policy for
purchasing railway stores. Of course,
tenders are called, but these tenders
are not opened in public. They are
opened in secret. Therefore we want
that all tenders should be opened in
public so that the public may under-
stand whether their tenders are pro-
perly treated. There is a certain
amount of suspicion in the minds of
many people that this tender system
is working very badly and there has
been a lot of corruption and nepotism.
Therefore, Sir, I feel that this pur-
chase policy should be changed and
all the tenders should be opened in
public.

sy wimE  (faemagr—fi—
wRgiAageTtaat) : garafy 7, IFF
gaa & § gafad @ awgiw & € 9y
¥t qF FAT T1EAT § |

gay qg § fadfadr  aware
AT F gE | FgAT AQAT § 1 HA
Tgr T T T AR T F IAXA
W 7R 7 qamar 5 3 9T 0%
g £¢ T TTAT A gAT | F qyaAT
g frad @ ¥ a @@ AT Fy A
wre fear mar ? ag OF qar ofa §
fora® dw<i AW aF L WG WA
wgi & 1 wpen oo i # e §
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S reaRT AT fagre dmt #t S
Ffd o A EFN § 1 W
AT @ AT AR X P F AR |
R e g ! mar Far
ke RCE k|

o I F 7 wgw I g
JigT ST A QT B qF A HT FT
wreT qr g § 1 W w faem & T
wifed FifF TieT SATH A= BE FT
TS A F A4 oo, 300 WA FT
ST AT GAT § | THH qgd AT
R Tqar T arg

W qC { FeA AT F AL A
FgAT FTEAT § | Feer Jw frely F2T,
T, T e, TfEER ¥ ger
SHI wGl &, qg AfAE A g g AT
T WL AT 9T & | TG 9T F 3TA
S sgaamag g qagt &
TAT FTH AT T AGT F7 N A
7 FT 5979 §| Tg T AT g Iedr
& 5 35 w1 G T AFATE | IWF
gar ST Aefy et € fF A o
IS R FeAT ST T TG AT )
FedY SR U ¥ dEwd § SfeT
T § A AT WIS ARIAT F )
ag TX 7 Aty @M F aF I E A
A E AR A WA I WET a5
e FTRE a1 GET &Y SOTHRH & |

TF I § KA v A
feeTAT TR § 6 grasT- AR F ar
# oaT gRdg ST Aifear ar g
Y TANE TF TR N & & fag Y AT
AT TE TN AN A IA faar
of fis o AW AT T AT A
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AER | T AT AT @ W, T
G % it o foer w0
TR oY & o w5 7% fedl w1
TS7H &) T Ffer agt & fag g AT
Gl

@ I F el F wa T
T ARAT E | R oF e
I FT A E W AT @A F
TIZH Y FTHAT qF F Yo, Lo BT
TH I I Wi+ W) gefer g
FTEE | ag o< faAd &uT 7
A A ad A ad wmmEar

o9 F AT wET F o8
T F AR X FE ARAT
WA 7 F1 F97 o€ fad 91w
FEEF AR A FG 9T A7 9T |
TR gAY 9 A 7 freelt ¥ qr
I Qgaw 7% #1 ¢F fager gor
& FAATAT A I F¥ 7 A W& A7
AT T & | A 9 aER Wifg
a8 o ¥ Wi feft & AR WA
S F1 e wE faear

79 # g WE S A
giafaai ¥ a6 FowT A fawrET
WRATE | g 0% T Wil Ay
g forma F19Y 300 dear d | Wfew W
1 faar a1e7 T F HRK FE w1y
T amr g wwd fod 0 d
S ST FFH FAT AR &, AT
F FAT FT AT T FT TH FAT IR
% 7T 8 A & 0N avr A a
#, gt wg faar SErd o s
SYAT TR TF @A B GO0 AL &
WY R TG I G W T
TR ST ot a5 A e
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e F o Yo HiYo w7fy 73 wwaT §
IR ol Y aamg 78 1 1 famrar-
I X3 FTAAT g ag & FF awr
TGS A4 FY T AR AT AT
§ AR N AT E gAY
F I THET T € | q-ITF grs
A W If TET q&T §, HfeT 7w
B W A & oy ag ¥
SHfeE et 7 ofr gioadt ®1 s
TEHT FET AF F A% AGY § | @ <
T qF T A 9% sy g A
T E |

T AR F TG TATE F Fey
AT ¥ T ATTHT 77 Faerva st
g | ] T ¥ N F1 Graar § S
FHIT MY F O F Qo0 5 A
§ a8 arefra § I < s
AT H A ARAZ |

WE A F w7 wA T F99)
a1 wfqedzi w a<aw & g 34y T de
# dz1 Aaw war ser § 9@ ag
g fafdt § % @ 9 e
TR A gAT S A wwe §
TEET TG FTOT 4G & | QT W
T F ot e § Forr o=t #Y AR
ATAAT 7oA WY TG g F 9T | 3w
SR = 3 T ISEE |

TR FEH FI WY 9 A Hr @
Fea & 5 T frwwer & sifafarafasy
TG b A & 1 wd i dae Ak
AR @ e @ oW e §
wifs efafeam arg & @feaw
AT A Ty AT ARG E | AW AT
WEIRT TET AT FTAATHT Y -GA FC g
T E RARA -1 aw Wa
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[ i3]
a2 9 AHGT AT WA aEG I}
FW FQ§ | FEAT WA AR
& dr@ =Rl FAT Foaw Qv
T GH ! AR WM R
faga § f o7 fog SfeT g9a7 SN
& fer | QT g aTE A9 3=
FA [N GF TF AT W<y §eH
A E | g g Ao g fraw
a7 Tt HR W § Awa T
BT AW 39 FAra F 3% <0 A gl
YA AfGET§ 1 37 R s A
T I®W@E |

TEF q1] § FEAT AT § 5 T
R T AFYT aF I S qer B
ore a QT MY A & 1 gty 7%
T ag ag wIF | T A Y
AT F Y 93T § o FIer w7
S F AN A AGTFEE | A RY
@rarufar § @y aer § 1 AvH
SR 7oy R AR T F AT A 7
WA AT & A QAT I QYA IF
Rt WH TS g ok T fod
3 T s frggge §)

& ag it wgr AR § i Afeww
sifead #r atgfaar gk agr aga
O § ; TAYL AT I X @G |
g oW s FY AT AT FA@T F
AT FqaT F IO ]
g ey g FT qrEl FT AFEA
dar & s d wifeaT R ST
A F gIE AT A

gl @ el F aR & &
wgm 5 sgaw Qv ¥ fraw A
ZTAT ST § W IO g ava frew
oW ¥ a4 %97 AAr § 5 v
Wiy WX gng ¥ Hax T adl
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forer GY | 3F AE SO THESA ¥
Y SmEr g o

faemegt ¥ TAREER 9% TRENd
mifeat @ anfed s faeelt & waw
FF AT TFTHG FATE AT |
Shri N. Rachiah (Mysore—Feserved—
—Sch. Castes): Ithank you very much
for the opportunity you have given
me. It is really a great problem to
get an opportunity for Members like
me. I request that those who have
not spoken may be given a chance.

I wholeheartedly support this De-
mand, and while doing so, I want to
ventilate certain grievances pertain-
ing to the Mysore State. South India
is a very hilly, backward and neg-
lected area. Easy communication
and facilities of transport are the key
to the rapid progress of any country.
In a country like ours, easy means of
communication must be provided by
Government in order to speed up the
progress in all walks of life.

Coming to the Mysore State, about
four years ago we had the famous
Mysore Railways. After the integra-
tion, we the Mysore people thought
and hoped that improvements
would be made, and special care
would be taken about us in regard
to 1eilway communication and ameni-
tizs to passengers. But, after the ir-
tegration, although Government have
the very good and noble intention of
providing facilities and amenities to
the public and siso safeguarding the
interests of the officers yet, as the
saying goes, “God is willing tut the
panda is refusing”. I am sure 1
would not be mistaken, berause our
Minister is popularly known as a very
good Minister und this matter is not
disputed. Yes., the officers are having
a very indiffereat attitude towerds
the public and also the staft of My-
sore.

On 16-2-54, the Secretary of the
Mpysore Railway Employees Union
has given a statement saying that he
has sent so many representations
about grievances of workers in the
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railway workshops and other places,
but no representation has been consi-
dered so far. How could the workers
work in a disappointed mood and
show better production? It is there-
fore the duty of the officers, particu-
larly those in the Railway Board, to
see that these grievances are imme-
diately redressed.

1 want to bring to notice of tire Rail-
way Ministry that in the Mysore State,
after the integration, some officers
have been brought from Northern
India. These officers are ill-treating,
insulting and in other ways causing
injury to the Mpysore State officials
and workers. Even for class IV posts,
they are bringing people from outside
Mysore. Only today I have got a
Jetter about the Railway Works
Manager in Mysore. He has not been
following any principle even with re-
gard to the advertisement calling for
applications. He gives one type of
information to the Employment Ex-
change Officer and puts up a different
type of information on the notice
board. The relatives and sons of
railway employees must. be encourag-
ed, but he is carrying this principle
too far. It looks as though employ-
ment in the railways is the monopoly
of the relatives and sons of railway
employees. Every citizen in India is
equally entitled and has an equal
claim for a share in the railway ser-
vices, including the officer cadre. But
this particular Works Manager is not
doing any justice to poor people. I
hope Government will take notice of
these things. If necessary, I shall
translate this letter of allegations
which is in Kannada and send a copy
of it to the Railway Ministry.

Coming to the other general points,
‘Mysore is absolutely neglected. The
Mysore Government wanted to elec-
tricity the line between Mysore and
Bangalore and wanted to convert it
from metre gauge into broad gauge.
But this proposal is not talked of.
We do not know what is the idea or
intention of the Railway Mindstry.
Apart from that, there was a survey
daken with regard to the KisdurChi.

6 MARCH 1954

Railways 1462

kkamagalore and Chamrajnagar-Sat-
yamangalam lines. Nothing is known
of this matter. - Mysore is industrial-
ly very advanced, and we want to
exploit all our resources, but if you
look into the Railway Budget, Sir, you
will find that not a single line is pro-
vided for Mysore. At least the Ban-
galore-Mangalore line which is a
metre gauge line should be made into
a broad gauge line.

Shri K. K. Basu: They are not broad
minded.

Shri N. Rachiah: Although Gov-
ernment have made reservations for
Scheduled Castes, the officers are not
giving effect o them. I have brought
to the notice of the Ministry many
cases where not even a single Sche-
duled Caste man is given a big official
position or justice. Apart from that
although we are not getting our re-
served quotas, we still find graduates
belonging to the Scheduled Castes
working in the lower grades. They
are entitled to be officers. As a
matter of fact, in Bombay an under-
graduate has been Secretary of fhe
Railway Service Commission. The
Railway Service Commissions in Bom-
bay and Madras are very partial. They
are not encouraging the Mysore State
people with regard to appointments
to any cadre. As such, I request the
Railway Minister to take note of
these grievances and see that the ex-
Mysore State Railway Workers, officers
and staff are given justice under the
able guidance of our Railway Minis-
ter who is kind hearted.

Shri M. D. Ramasami (Arruppukot-
tai): I rise to speak only on one or
two points. I feel called upon to re-
present to the Railway Minister. The
most important question on which I
propose to speak today is about the
provision of a railway link to Arrup-
pukkottai, from which I come. I spoke
at length on this question last year
also. It is a matter of great surprise
that this important town with a popu-
lation of over 55,000 has escaped the
notice of the Railway Administration
so far. T do not think there is any
other town of this magnitude in this
ccuntry which has not got a railway
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link so far. It has somehow managed
to escape the notice of the former
Railway Company and the Govern-
ment of India.

Virudhunagar Junction is only ten
miles from Arruppukkotiai. It was
a mere village when it was linked
with a railway line. Any Com-
pany which had its interests
in its earnings must have connected
this village with Arruppukkottai, be-
cause it is only ten miles away, but
I am sure there were vested interests
standing in the way of this line being
provided. An effort to conduct a sur-
vey for connecting Arruppukkottai
with Virudhunagar seems to have
been made in 1900, but nothing came
to pass. Development of railway lines
has been going on for the last fifty
Years connecting remote and insigni-
ficant villages all over the country.
It is amazing how this place was con-
veniently overlooked time and again
during the course of these long years.
Could we, people of Arruppukkottai
and the area around covering about
four thousand square miles, be blamed
if we complain that there are even
today powerful interests standing in
the way of this town being provided
with a railway link?

You will be interested to learn that
the Madras State Government refuse
ed to recommend this line on the
ground that Arruppukkottai has good
motorable roads. This reply of the
State Government is most light-heart-
ed. obviously bereft of any considera-
tion or sympathy for the convenience
of over ten lakhs of people living in
this area. This attitude of the State
Government is nothing but a com-
mercial outlook on this matter. And
mark you, this is the reply given to
people who have been fighting for this
line for over fifty years! This in-
genious reply of the State Govern-
ment gives theeleast consideration to
the fact as to how on earth any town
in this country will be justified in
having a railway link. Do not other
towns have good motorable roads con-
mecting them with the rest of the
country? Arruppukkottai has motor-
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able roads just now. It was a big
town even in 1900 having a population
of 25,000 Why then was the provi-
sion of a rail link not considered
then? Arruppukkottai is about 30
miles from sea-shore. On account of
lack of a railway link the area up to
the sea shore is most backward econo-
mically and industrially.  Provision
of a rail link to Arruppukkottai
is the only reasonable solution
for its problems.

A recent communication from the
Madras Government has recommended
the construction of a railway line
between Manamadurai and Tuticorin
in preference to the Virudhunagar-
Arruppukkottai rail link. I welcome
this move for the simple reason that
it is within my constituency. But I
cannot really understand how this can
be preferred to a line from Virudhu-
nagar to Arruppukkottai and Manama-
durai. Even if this recommendation
is going to find favour with the Gov-
ernment of India we would be glad,
if we are likely to get a link from Ar-
ruppukkottai to this line somewhere
near Kamughi.

The hon. Deputy Minister for Rail-
ways had an opportunity of visiting Ar-
ruppukkottai in January last and we
of the municipal committee had the
honour of welcoming him in connec-
tion with a municipal function. We
consider ourselves fortunate in that he
was able fo see for himself the mag-
nitude and importance of the town, in-
dustrially as well as commercially, and
above all the interest and anxiety
shown by the people of the town in
this rail link. Surely he was impres-
sed by the representation of the sever-
al institutions in the town as well as
by the municipality for the rail link
and he was kind epough to promise
that he would see that this item was
included in the development program-
me as early as possible. I hope he will
kindly remember this.

My request is for the provision of a
railway line at least of about ten miles
from Virudhunagar to Arruppukkot-
tai and I am sure it is legitimate and
reasonable for the people of this
locality to expect a categorical as-
surance from the hon. Minister that
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this will be positively considered fa-
vourably.

But at tHe same time I must point
out that the Railway Minister’s reply
in the other House leaves some an-
xiety in my mind. He said that first
priority would have to be given to
areas where heavy industries were
being developed while other hinter-
land areas which require to be opened
up would get second priority. States
like Rajasthan and Vindhya Pradesh,
he said, shall deserve special consi-
deration. I am afraid, Sir, that if this
is going to be the policy, in this be-
half the claim of Arruppukkottai is
likely to be pushed behind for several
years. The claim of Arruppukkottai
is over fifty years and I submit in the
midst of these new schemes which may

be in the national interest, the claim.

of Arruppukkottai should not be al-
lowed to lapse.

Before I resunmie my seat, I would
like to mention about one or two
amenities which have to be provided
at Virudhunagar. Though it is an
important junction it has no covered
platform. It is very necessary that a
covered and cement concreted plat-
form is provided at this important
junction.

Shri Dabhi (Kaira North): Sir, late
Shri Gopalaswami Ayyangar, the then
Railway Minister while presenting the
Railway Budget for 1951-52 in the
Provisional Parliament stated that the
largest proportion of passengers travel
by the lower classes and therefore
the provision of amenities and travel-
ling facilities for this category has to
receive the highest priority. Now, Sir,
can it be said that the amenities and
travelling facilities for these lower
classes of passengers receive the
highest priority, or even priority at
the hands of the Railway Adminis-
tration? The reply to this is in the
negative. There is no doubt that there
is some improvement in certain sec-
tions, though the Railway Minister’s
speech seemed to have created an
impression that overcrowding has
becoming a thing-of the past. That is,
however, not the case. Whatever may
be the position in the other railways,
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in certain trains on the Western Rail-
way over-crowding is still continuing.
I will give only one or two instances.
There is one shuttle train running
between Ahmedabad and Anand, the
357 Down, on which there is very much
overcrowding. A census of the pas-
sengers was taken by some repre-
sentatives of a local paper and it was
found that on one day, the 19th
February, there were six carriages with
a capacity of 673 passengers, carry-
ing 1,541 passengers. On the 22nd
February there were 5 carriages with
a capacity of 481 passengers carrying
1,430 passengers.

Ther: in the Patan Local, in the
Taranga Local and Delhi Express over-
crowding has become a daily affair.
I have got with me photographs pre-
vided to me by the Railway Passen-
gers’ Association, Ahmedabad, from
which you will see that in these trains.
there is excessive over-crowding. It
is always a daily affair.

Shri Gadilingana Gowd: On a point.
of order, Sir, there is no quorum.

Mr. Chairman: There is quorum
now, the hon. Member can proceed.

Shri Dabhi: So, I hope the hon.
Minister will do something in this
matter.

Section 63 of the Indian Railways:
Act provides that the Railway Admi-
nistration shall fix the maximum num-
ber of passengers that can be carried
in a particular carriage. Section 109
requires that if any passenger enters
a carriage which has the maximum
number of passengers, he can be turn-
ed out of that carriage and made lia-
ble to a fine extending to Rs. 20. Now
I want to ask one question. Suppose
a carriage has the stipulated number,
and some more passengers try to en-
ter it. If the occupants of the car-
riage bring the matter to the notice
of the railway officers will they en-
force the relevant section of the Rail-
way Act and prevent the entry of ad-
ditional passengers? My contention is
that such provisions, if they . are to
remain a dead letter, must be removed
from the Act itself.
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There is another point with regard
to this overcrowding. At Nadiad
there is one common booking
office for two lines—Nadiad-Kapad-
vanj, and Nadiad-Pij. In front of
that common booking office there is
so little space that it is very difficult
for passengers to obtain their tickets,
and very often they miss the trains.
There is only one window
hope that Government would do
something with regard to this also.

1 have one complaint with regard
1o latrines in the first and second class
carriages. 1 do not understand why
up to this time this English type of
latrines are maintained  still. The
greatest difficulty is that there is so
much distance between the wash-basin
and the seat; one cannot reach to
take water and that is the greatest
difficulty. One does not like to use
the water of that tap. This is not a
thing to be laughed at; this is a real
inconvenience and at least I would
never like it. My suggestion is that
the Indian style latrine should be sub-
stituted therefor; wash basin must
be at some distance and the taps must
be provided very near the latrines.

Only one more point and that is,
as regards the construction of new
lines. 1 request the hon. Railway
Minister to examine the question of
extending the present Nadiad-Kapad-
vanj Railway up to Modasa. This
line was constructed in 1912 and at
that time a survey was taken with
the intention of extending that line
upto Modasa and beyond; but owing
to war it was not extended. The
survey was made by Killic Nixon
Company. This is a very backward
and undeveloped area and if the line
is taken up, cement, timber, soap and
oil industries are likely to develop.
Witk regard to Tarapur-Bhavanagar
line, I do not know what the fiaal
decision of the Government would be.
My suggestion with regard to this
nne 1s that instead of the line being
Bhavanagar-Tarapur, it must be Bha-
wvanagar-Cambay, because the Govern-
ment of Bombay are trying to develop
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the port of Cambay and there are pos-
sibilities of oil being fotnd there.
Again, when this line from Cambay
is extended to Kathana which is only
ten miles from Cambay, it will be
very convenient and would be a link
with Bombay; it would be a very
short route.

Mr. Chairman: The hon. Member
has already taken more than ten
minutes.

Shﬂ Dabhi: My request to the hon.
Minister i¢ to take these things into
cons.ideraticm before coming to a con-
clusion on the Bhavanagar-Trarapur
line.

=t worafa Tm . AT W@y,
R sy 08> ¥t wgew &1 gfew
TuTE 31 § 7 9217 S0 gearrge
THEUAATE T ATEH FT L ATE 70AT
@ a9 | fagr fowd agi ¥ Saw
srawraT & gfear g S

T AT & w0 FRAT AR § N
fif RS THIT K AT F qEwT
&1 qaeEaw ¥ q9rg # 9T Ay
[ T T Tr & Tt A v AR} gt
sfqafat ¥ faar | g wgar & fw
o AT T AT AT T FT I A
NI o qF Q¥ AT I ArAee JY gt
T ATAT AAT EPIT g TV ST Thet |
o fad agh o oI Wi e aER
T ST TG AT | W T A
# mrarrae 1 A e Ad) § v fag
Tt e R s |

THH TE T AT FT Ao Fo WTo
o i wfsreat w1 fovaaltw Fo=n
=g § A wrorwer d fed 3w
NAEE | 2P W T BT F A W
o e At Wi o gE § W
o i freger e gt & 1 Forr wrear-
FAY R o I o
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s g} @ wE €, afz  miw I
FTAFT ®Y, Ay ag s o T,
A 9T ¥ F OF a1 QA g & o, ar
THY WRNATEA 98 YFAT § A A
9T A1 WY §F FAT Q IFAE |
forer & g sl oY wd oy IvFT AT §
e ag st 33l Y 7 & trw afew
I Y T S Y Y T ST oA
o} G2 FT GFY § HI AR F7 A
wifag® wge e SIEAT |

T g F I WG =W
feardl &7 oY F YWA TN FEAT
|TEAT § | TR I I FT TF agd
wagT &aw €, ¥fe foee ot 7@t =
X FR w7 Y Afewr & € 7 e
ar Ffaw § 7 agr o I I &
FHFT A aHAIE AT & | FUT AF
foreame &t FYE Ao € ? wgi AT A€
FATH FT Afen ®A W IgT GET G &
AR 517 F1E JYFT U947 §, TEH TIw@
BT & aY gy ArEl w g&ur § Fr
G W & AIEIABTE | qq AR
o /AT wdga 1 ey T@wT A0fgd |

THY 12 399 F weerER ¥ faww
# AGHT €4 HFTT T ARAT
fw ard $eed 193 9 5 0@ Ao Ao
Ao 4T, W3 37 9 Wfeatr at
& Wt § AR Agh F [wd w9l ¥
wIAHT 7 FrEa] Fgan frow § 6R
WIRI@A R FHAr IWE |
WA W3 wfewfel 1 9 39
T E | e AR Y a9 A7 FY I
FFEAE | MTAGTG HFIT R T
F 49 gardt A7 Frwar xfw aearg Igr
frarg AR @ faqw & 47+ wew
Wt 08, IfFa 39T F1E qRiesITw IO
qf g} faar | Tgi R aga § Fidwd
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WE faN W ¥ @ a@ ¥ iy
BT A ¥ & Ao g Y § AR
BT W FIAT TG g FR WG T9H
I A WE | T FT g fr g
A FT W ST G FI AT TARE
F WESTHI HT TH TR F4 |

St q1e F ag FE g §
YL FT OF | fewma § 1 g
[qF W 7 N A fwar §, a7
HEET QT e § ey die 9
TE R | 7 HIH TG TTAT HT ALY
Yo d | qwled F s Fg i
¥ ST 9T 9 AT AT F S
1

gl T § @AEAE W e
FART FZATGATE | A9 Q7 AR
o faq foram ofl o Y & sl i &
SAET F T IS WOF qE 6 §
f gt X ©F et & seherers, o
&, a1 faaT W | 3w T W qF
agf & | =S faw o5 gud F s A
fr S & % OF wése Afaw Tmd
AT AT, B g W /g @ | agr wy
Sar F1 A g g Sam F I @
oF greT &7 A< Fwar 75T oy, faey
fF arfaal #Y gt 38 F1 FG WHET
il

# uF fadie #R Ia7 =vgar § AR
3T wHA A 6 3F gfkwdl 7 avefa &
&Y § WO AW AT FIAT
TR g+ fodwm @ F ww: ag
Fgr 9t & £ gficam wiaw Y fawd
# w4y TE 5 WERE W
g FHRM q4T AW 9d axfaw
FHRT ST 4 ITA G FHRA §
ghom  afafrfacs $5 % war T -



X471 Demands for Grants—

[ =t wrorefer <mr )

TARERE W3 wfag Ffmw § &
ghcera < ot war, @ wuk fag @
ST ¥ U Fg4T A5 g o I F avy
TIE [T gdaq wrma § N wEdr
@ AGT, IT DA T ARGST W
FAATHRFIT § H1¢ I7 AT F fae
o Ffaa 7 A& § THF 37 9T
TG A aga q59d § W] weww
A RE | FT T A F
S Xd & o FATT gIRTR § FAT
2, I FOATE AHGE 4 A1 Lo o,
YT HIT Fag & Tt o & Avefe
q M, #9F FAal F Ao 4g q
AT TA Ei & 6 v F A ama
TR FT AT T §, W F HEAL
HETE AT FY AT Fex § A T
% TFIE AT B g T DX E
IF go o, Grig HR fagre & @
AT AT A A A oug o -
| 97T 58 A7 qF IARAE §qG
FAATF AAT QU T |47

79§ o 1 dfas 7 Far g o
AAIYT 7T €T F AT F § |
S M-I ez G Tg1 &
F A § I8% f5d agi w7 dAwiar w0
U qTE AT § ¥ ag wgi 9T a7 fgaz
F o qF 1 ST0d | §HY TG Y aga
gl o | T TR FETH
HTAT g T=iaE A0 g |

Shri Pocker Saheb (Malappuram):
1 only want to speak on one point and
that is the necessity of extending the
Shoranur-Nilambur line to Feroke via
Manjeri. This is a very great neces-
sity and there has been a public de-
mand for it for a long time. As a
dmatter of fact, you know, Sir, under
what circumstances the Shoranur-
Nilambur line was opened. It was
after the Malabar rebellion of 1921
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that this line was opened with
a view to open the whole of
the Ernad area. And that object
has not been achieved by opening this
Shoranur-Nilambur line alone. I
am of course thankful to the Railway
Minister for having taken steps to
restore the dismantled line, iz,
Shoranur-Nilambur line, but even
after it is completed it will not be pay-
ing. and it will not achieve the purpose.
It will not have its complete effect
unless it is extended from Nilambur
to Feroke via Manjerii Then only
the whole area will be opened up and
there will be sufficient facilities for
all the products in that area to be
transported. Restricting it to Nilam-
bur will not be paying. I hope the
Government will take into considera-
tion all these aspects and pay its
serious attention to the matter. This
extension will be only about 38 miles.

Before I sit down I want to mention
the necessity of an overbridge on
the railway crossing just on the
eastern side of the High Court on
the Beach Road in Madras City. I
pressed this the year before last also,
but I was told later on that there was
some difficulty with the local Govern-
ment. But if the Central Govern-
ment takes it up, I am sure the
local Government will meet the de-
mand. I request the Government to
take up this matter also.

=it ferrnfr et : v TR,
Fa @ s § aR § o
T ATET T FIAT AEATE | g7
& & o & oy wif Y sfed o 7w
at g g o 7% 1 3wfAd wifaw ag
st wifed f5 W3 A 7 g @+
TR ¥ ST FATE EY o

T4 a1 78 @ fF frfeasr & aYe
9T STET FASATg AEY & AT TvfEd o
gt 9 399 9 F A= Fr AR ARy
¥ R aeng &Y AT 1 ave ¥
TR AN IR PR AR @ @
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sureT fear SmaT & | T A I Y AW
FCAT T G0 | 79 F g A TG
5 g TETE R ¥ a7 gwra daT o
@ 7 oF fafewa Y aw §
fafreex ¥ sarer frdy & e A
gt Tifed, TR A Q@ @ a
T FTARCE | TR T FT IS
ot fagra av, 78 a o | WR W
WA A 7T dw F@ AR &
TR TG FW A A GF AT T0TRA
Ll GUE Cen i IS I T
e & &t 9w g F frdt st A
NI AT T G v aF 3T e
& &3 w=am ge

vy ava ag & fF agi oSy gwrd
A% 9w a9 W E, A AN Tl
feat sraT &, 99 & fod g R T AR
wgT oraT & 5 dwi gfdar g w)
&Y faar ST a7 TR AT g W Ew
s € fF 757 #1 @7 ¥ 77 T1w
AR & I1qT | F A9 37§79
qEAT FT AHAT WA F FHA 7 FET
~eat § o fo IR § aga i &
M@ 99 @ AR AR IR fae =
3T foqr war § | 3T AT 39%
TR TG T F @ AR A qeA Aay
F1 auTE 3T E i gk grow A w7 4
TRATTHEFAfF Fare gy Fay
SRE fear § 51K S frasa & w1
97 ufkar §, &9 #Y 9% ¥ Frg ]
Tifgh | waRAuRarT fedree
F @, Y Frdt AT K@ 97 8
FT FIAUA AT I QA0 1 F FgAv
g g FF w MR & g7 srar
mﬁ%ﬂi‘*r*ﬂﬂ?ﬂiféﬁw
T I HY BIA 4 & W 67 77
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g FrET Sa3 oA F 39 A ¥ W,
7 & A WO AT FTATE )

AAFIAIZEFIqT AT F
FABT FT 19, 3T F FIA &7 A
A7, 3R 91 A @1 A9 7T S
§ wfrarfed | @I orgarT
W oF Fomar § frar & fF w<
FITEHS § WY 4TI T9T G FCAFA
g o o Fwmw X oF ard HR A
T fese 9X OF AEAT AT AT TF 9
€T &, % gT W AT AT FW gU
JIT 6T FI 7T |

Fr oY @ qF FgAT § T T
aifag ¥ S F AR F ) FE BW
¥ g farar ko ww T i
FRA G ™ 1 F A TF W
AT ¥ TRAT fRAr Qv AL g
fr R OES X aga fAl ¥ T@ AW
FHFQA ACE ITF 4@ F AW
gL AR qiF ¥ A7 AW W
¢ ITd dgg §, FA AN FQALAN
I agw & @@ §, e aveg J
I7F fig I FT B AT 8 |
fagrar g #7T W ®A1S @ 9™ |

aifeT & & 9 @3 ¥ foqg a9e
qre Ft 1 @ & g saEr wH o
Ja¥ AT wEAR § g Iy FIOdY
Tt € fF the increase is due to pro-
vision having been made for tempo-
rary posts of officers and staff and

dearness allowance due to increase
in staff.

gg¥ 3z W I wWE  FEr
aifg €t % fg T 73 I1T &S
TGAT IS0 WL X9 Frwrar F g fr A
FA 98 g F wrew Ao 7T @l
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T o § 1 g wg R oA
% Fgar T § fow F Froor @
FeaT & IAT IR § weerH HiK Feaa-
mﬁa@malmﬁtﬁaﬁﬁﬁ
¥ e s 398 § ¥ AT A AW
F@ ¥ fg @A TF FHE T
gt & Sfe ot o fomeardt &1
TEAR W, TgAF E e Az
TR FH A WAT I F g, S
TR @ ¥ WY 7 qEAT FIAT TIATE
i ag wad wwas F o T@gE &)
TgT 9T F T a7 FY AATAAT 3T TTRAT
g fF ag etz ST feaaaaTrt #1 @
FEF wEAd TR, 99 A A
TEHEE F1 g A G 3 OAR qE
nfas a7 a% fof 761 oy | s
qaeraT & fF qae aee fegea ¥
T Fg ¥ wew g $ AR g gaw AT
orfed, 5@ & fau F9 faod ok @
T FT FIT AT TG R A oE
qAAT FA G GHIT AT I FY €T A
Feq gAT ¥ IM AR Ty WS AT
FHATY 71 G g fawwr & fawrar
g FAT A1fed | F #oAt wEeT F¥ 4G
e STEAT § fF ag W qerEd
fird guAte 75 & AR A UF A& A agk
TgFT FAFIET B (GFT & w9UT 7
qFeT TEAT § WT T SEAEAAT A
R I F T4l § 99 T, qA AT
37 F1 a7 afad, 7@ w1 qIT 7 /N
gewE Ag, B g wmar 5 oA
F faw 7 739 FoF ATl ¥ AW
qoATE FT 7 Fzad 3 §, 747 FT0 8
fr a5 a3 st #1 v faer
g #ro faege W% T R TH_H
T W § W A, & R g
R T aF #t o wwl § M
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sarardy Wy S & fad s d fom
WE WA T T A O T
ﬁ:‘a’rg’mamaﬁs%a‘ﬁfqm’fa%&
a7t W fogaa 37 aver QWL wa
# o= Y T @ § AR W FAT
F Frw avge wié 5@ ¥ fowra fF
w8 s Y, @ AR A g FR F o
T AR W) WE QE | AL FTAT
qam Wk s fag BE T TR
FrepTerT T R 99 FT OF & TAHT
@m%&aﬁﬁﬁrﬁmﬁﬂ
forem Y T TER, T BT AR
YT T T AT AT F N

AR WE F A { = fa%
{amém%ﬁaﬁ%ﬁarﬁ’ﬂ%
1o &F At & & @ o A
arfed s & AT § oAt ¥ F4-
ficdt & St TE dew AR gEh A
ey ferae o, 9 & oY w AT
3 gr R Mg AT WE
ST ag ot FArew F gfar § A
s d%as &, 99 7 @9 F faEare
foFarT ST # amreTe TR F A
fear W AR FRaER AT eI
X = g faar fear S "I
g7 TW e & fadi #1 9d qITH
wF gax ¥ faer @ QY ER FTH AT
VT | g1 g FT A TIAT A TATK
F@IE 1
7 P.M.

Mr. Chairman: In addition to the
cut motions already announced, the
following selected cut motions have
also been received:

Demand No. 3—Cut motion No. 98.
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Demand No. 9A.—Cut motions
Nos. 125, 314, 318, 320, 321,

817 and 323.
Demand No. 12A.—Cut motions
Nos. 328 and 331.

Demand No. 15—Cut motions
Nos. 56, 349, 138, 139, 352 and

432.
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Demand No. 18.—Cut motions
Nos. 152, 377, 437 and 420.

The House then adjourned till Two
of the Clock on Monday, the 8th
March, 1954.





